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,Nofcs of the Registry - Date j Order of the Tribunal
- ‘ﬁg’ J . 19.5.00 Considered the prayer of, /jdihing\\w
. both the applicants in this ingle fr
T e ssoamaneg T application. Ccnsiderihg th;%%';} ity
\

Tarm: eind $GT 0%,

of claims and reliefs sough% fo!
AN TR 3

oy respect of both the applicanﬁs th \ arg
- \Ca9}7{£Q_ permitted to join in thiE’SLngle ap;li-
PR /Qf}‘.&q&") catiocne. ‘e A(.
Heard Mr S. Sarma, learned hgpnsel fcr
" the applicants and considered‘the 0.A.
R, Aacopw W and the prayer of interim religf. The
ﬂp?‘. applicants are claiming grant df tempc-
rary status and regularisation as per
the 1999 scheme of the~Telecommunicatioﬂ
departient. They are stillin servieeﬁ‘
with the respondents but: they apprehend
N termination of their ﬂerVicesﬁin view g
of the relief claimed.{
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Issue notice to the :espdndenb'

show cause as to why thiefappii"
shall not be'admitted;fReturnab

four weeks.
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\ List c;n 20.6.2000 for show
se and admission. In.the mean
the respondents are directed
<0 dispensed with the ser-
_" of the applicants.
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Present: Hon'ble Mr S. Biswas, Administrative
Member
Learned counsel Mr UXK. Nair for

_the applicant and Mr A. Deb Roy, learned Sr.
C.G.S.C. for the respbn’dents.

‘ At the request of the learned counsel
' . «)
for the -respondents the case is adjourned and
ﬁosted for filing written statement on 24.7.00.
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20.11.00
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Present : The Hon'ble Mr Justice D.N.
‘ Chowdhury, Vice-Chairman

Heard Mr B.K.Sharma, learned Sr.coun-
sel for the applicant and Mr A.Deb Roy,
learned Sr.C.G.S.C. Applicaticn is admi-
tted. No fresh notice need be issued.

In thelmeantime the interim order dated
19.5.2000° shall continue.

 'List on 10.11.2000 for further
ord?r.

b

, v
Vice-Chairman

L . :
gré;Y;r‘ _

- The respondents has submitted their
written statement. Mr S.Sarma,learned
counsel for the applicant prays for

10 days time to file re joinder. Prayer

allowed
List on 20.11.2000 for order.

[/~————v -

Vice-Chairman

The written statement and the re join-

 der are exchanged by the parties.Case is

ready for hearing.
List on 14.12.2000 for hearing before

[

Vice-Chairman

| the Single Bench .
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Notes of the Registry Date Order of the Trlbunai
"12.1.2001 Heard counsel for the parties.
' Hearing concluded. Judgment delivered
921, / W\/ in open Court, kept in separate sheets.
—eeeee——"_ The application is allowed in terms
. «4/@}»9;:‘«/' >
7 L of the order. Nc order as to costs., |
Iy bers denf okt '
oo g By 15, |
2y o(’/»(’ g‘d’,(, Vice-Chairman
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. CENTRAL ADMINISTRATIVE TRIBUNAL ::
.GUWAHATI BENCH.

OoA'o./Roxe NOo . %79 o e ,° Of 2000.

ol.
DATE OF DECISION ..%.%.%9...

Shri Binay Das and another.,

c=.-vm=.-.RaAra-ﬂvun.-.»ﬂmt.’nﬂmma_“w‘t—sm“n’m

.. PETITIONER(S)

Sri S. Sarma.

W TR TR ES o rar e we STh G cas e eem et e e mem wm e

_ ADVCCATE FOR THE
PETITIONER(S)

_ VERSUS =~

.Union of India & Ors.

I T T T

RESPONDENT(S)

Sri B.C.Pathak, Addl.C.G.S.C. :

TS MR Mk e 3 aD Tom O3 moe €W MY O . emS cm 0 nar e e mem . wvm

_ADVOCATE FOR THE
RESPONDENTS

THE HON'BLE MR D.N.CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE

\ !

1. Whether Reporters of local papers may be alloWed to see the
judgment ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the
judgment ? . :

4. Whether the judgment is to be circulated'to the other Benches ?

.Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.

.

Orlginal Appllcatlon No. 170 of 2000.

Date_of Order : Thls the 2nd Day of January, 2001.

The Hon'ble Mr D.N.Chowdhury, Vice«Chairman.

'{. Shri Binay Das,and

2. Sri Madhu Singh Hira .
Both the applicants are casual worker

under SDOT, Hojai Sub-Pivision. .

By Advocate Sri S.Sarma.

- Versus -~ _ o

1. Union of India
represented by the Secretary
to the Government of India,
Ministry of Communlcation, Sansar Bhawan,
New Delhi-1. g

2. The Chief General Manager,
Assam Telecom Circle, ~
Quwahati-—? .

3. The Sub Divisional Officer,
(Telecom), Hojai Telephone Exchange,

Na gaon L] . . *

"By Sri B.C.Pathak, Addl.C.G.S.C.

CHOWDHURY J.(V.C)

| Applicants.

. Réspondents.

Cenferment of temporary status and regularisation

of their services are the key question involved'in this

application. The applicants are two in number. The applicant

No.l stated in this application that hé was initially

appointed as casual worker in the month of January 1993

in the office of‘the‘Sub Divisional Officer,

Micro Wave

Project,’Dimoruguri;'Nagaon and thereafter he was placed

under the direct control of one Junior Telecom Officer.

: COntd. 2



4

~

\

The applicant was thereafter sent On transfer to Lanka

Micro Wave Station, where he worked till December 1994 and

shifted to SDOT Hojai Telephone Exchange on transfer. The

applicant stated that he intermiftehﬁxy worked under the

respondents without any break since 1993 and for that

’

purpose he was paid fdn ACG-17 péy bills upto December 1994.

After December 1994 that was on his_éransfer to Assam Circle
he was drawing.hisipay under the Muster Roll Register -
maintained by the respondent No.3 till the filing of this
application. The abpliCant No.2 wés appointed as casual
workef in the'Year_1981 undef SDO(T).Nagaland. Thereafter,

in 1991 he waé'traﬁsferfed to H&jai Sub DiQision'under

SDO(T) and till the filing of thié‘application he wasIWOrking
undef the reépondents. Since the cause .of action and the |
reliefs sought for by the applicants  are of simiiér nature
leave was granted ﬁnder~Ru1e 4(5)(a) of the Central Adminis-
trative Tribunal(Procedure) Rules 1987 to put their grievancé

by the single application.

2. The respondents filed their written statement denying

the claim of the applicants. The respondents however stéted
that these two applicants were oécasionally engaged by the
field units for carry out the works which were purely of

casual nature and that these applicants were not appointed

. by the authority nor their services utilised for any sahcﬁionec

. vacancies. The applicants countering the averments contained

in the written spateﬁent submitted rejoinder alongwith the

'documedtary evidence by annexure RJ-1 to RJ-4 showing that

both the, applicants were appointed legitimately from the
licit source and they were rendering continuous service on

/
the respondents from their date of initial recruitment in

contd.. 3
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1981 and 1993 till fiiing of this application and their
' services were terminated only after filing of the written

"statement.

3. " Heard MrvS.Safma,learned counsel é&ppearing for the
apélicants’and Mr B.C.Pathak, learned addl.C.G.S.C for the
- respondents. Mr Sarma submitted thét persons even juﬂior to
the applicantsuengaged as casual worker were given the'
:tempqrary status on the strength of numerous orders from this.
Tribunal inclﬁding the orders passed in O.A. 107/1998 and
series of like>applications thouse were disposed of on
31.8.1999., Mr Sarma further 'submitted ﬁhat the respondents
did not portray the true and correct position in its written
statement. Mr Sarma also submitted that written statement was
: not'to;be given any credence since it was not properly yerified
as per law. Mr_Paéhak on the other hénd referring toc the
written statement submitted that these applicants were not in
regular roll. The aﬁerments made in the written statement
cannct as such be accepted in view of the documentary evidence
furnished in Annexure RJ-1 to RJ-4. The averments contained
in the written statement also did not clearly verify the
iﬂformatioﬁs indicéting the source of its informations. Tha£
apart the materials on record indicated that these aéplicants”'
rendered their services to the authority for longer duration
requiring consideration of their cases in the light of the
decision rendered Ey the Supreme Cogrt in series of Writ
petitions and considered in Writ petition (C) No. 1280 of
1989 diSposed of on 17.4.1990. s;nce the applicants also
rendering their servi&es the case of ghese applicants are
fequired to be considered by the respondents in the 1igh;.

of the order rendered by the Supreme Court and other like

L~;,—swapplications disposed of by this Tribunal, more particulariy.

Contdo ] 4 “
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C.A.107/1998 and host of other applications. The respon-

. dents are accordingly directed to examine the case of

both apﬁlicants in the light of the order passed by this

Tribunal. .The applicah&s are also directed to file repre-
sentaticn individually within a period of one month from
the date of receipt of this order narrating full details

of their cases. On receipt of such representation the

respondents are directed to scrutinize and examine each .

case in consultation with the records and thereafter pass

a reasoned order on merits of each case withdin a period of

3 months from the date of receipt .of the representation.

The application is a¢¢ordingly allowed. There shall,
however, be no order as to costs. |

{ D.N.CHOWDHURY )
VICE CHAIRMAN
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-BEFGEE_THE CENTRAL ADMINISTRATIVE TRIBUNAL

SUWAHATI BERNCH @ GUWAHATS
HEetween

1. Shri ®inzy Das, S/o Late Gobinda

Das, aged. aboat 3 years,
presently wor ki ng as casual
workey under SDROT Fogjail Sub

Divigian, Nogaon.

2. Madhu Sirgh Hira, S/o Lt. Mobiran
Hera, orssently working £ cééuél
‘wmrkeri wﬁrking' under  SDOT
{HOJAT

- Applicant,
- AND -

. Unicn of India, -epresented by

the Secretary to the Government

of India, Ainistry o f
Commu-ication,  Sansar Ehawan;

New Delhi~-1-~

Z. The Chief Genperal Manager Assam
Telecom Civcle, Ghy.—7.

[3

3. The Sulz Divisional Officer,
(Telegcam. ) Hiojad Telephone

Exchange,; HNogaon

. w . Fesmpondants

|5 frdoo



DETAILS OF THE AFFLICATION.

1. PAETICULQRS 0oF DRﬁER AGAINST NHICH'THIS‘ APFLI&ATIGN : IS
MADE . S ’ A : ,

The‘ presegf applicat?&n is rnot direcfedAagainst ‘anyv pa;ticular
order but has Been made against the inaction of the pértnaf the -
Eespandentsy }n not cqnéiderihg the caée Df_ the Appli&ant for
grant of %émparafy status and regularisation in the light of‘Abem

ﬁaurt verdict fand the scheme prepared pursuant to the said
verdict as Qellvas ngsequent clarifications iﬁgued,fram timE‘Atp
time by thé -Ministry concerned. The Appiicant 'fhr@ugh‘ this
application prayé for  an appraopriate directian ' ti the
Fespondents to extend ‘the ben@fif af_the scheme as well‘aé its
subsequent clarifiﬁafians by 'granting, fempora?y' éfQEQS' and

. 4
subsequent regularisaticn., K ' \

2. JURISDICTION OF THE TRIBUNAL

That the Applicant declares. that the subject matter of the
present application is well within the 'Jurisdiction” of  this
Hon’ble Tribunal.

2. LIMITATION

The Applicant declares that the present applicatianv have
been filed Within the limitation pericd prescribed under Section

21 of the Administrative Tribumal Act 1385,

4. FACTS OF THE CASE

L 1
)



“dmining togather in oa s
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4.1 That the Applicants are citizens of Indie and as such they is

H

entitled toc all the righits and privileges as guaranteed under the

Constitution of India and laws framed thereunde

g

4.2 That the Applicant No.ol initially agot his apprintment  as  a

casual worker in the in the mgnth of Januvary 1393 in the offics

=f  the Sub divisional Officer Micro Wave FProject Dimovuguri,

]

¥ i

]

Mogaon. Aft zforesaid appointment he was placed under

dirvect wontroller ocne Shri Buresh Bora, Junior Telecom Officer.

After working therefore  one month the Applicant was  sent  on

do rie e £ o v - ] R . o -
transt 2 SAL0 Lanka Mircyo

er to Lanka Micro Wave Stgtimhu In ths

1

Wave Btation he

i

work till Decf34 thereafter he was

transferred to Assam Tirclie and he was posted in the affice of

reg

§

the SDOT Hojai Telephons Exchange and was asked 4o work under one

ity

%
s

Famakhya Ranjan Dey, JTO. Till date he has been working  in
the said capacity of casual worker without any break in  his

E._z.

ii

<
-
fi

rvice. It is noteworthy to mention here that after the initial

appointment  in the year 1993 $ill December 1994 he used to get
his pay under ALGE-17 pay bills. However,-since December 1934 the
gate on  which he was transferred to Assam Circle, he has been

drawing bhis pay under Muster Roll Registrar, maintained by the

Respondent No. 2.

The Applicant MNo.2 initially got hisiappdintéd cas’ casual

worker  in the year 1381 under SDO(T3 Magaland, and worked .under

’ -

netruction Officer(7: Magaland. Thereafter in the vear 1391 he

~

was transferred to Hojai Sub Division under SDOCTY and till

—dy

-
l
ES

he has  been working as such. The cause o action ’ and re

sought far by the applicants are similar and hence they pray for

o o

CAT (P Rules 1987.

ul

ince the date of engagement is wht o in dispute, the

)

\

rngle applicanticn under Fule 4(53{a)  of
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Applicant instead of  annexing all the mevtificates, beqgs to

produced the certificate regarding his engacement at the time of

o

hearing of the case,

)

4.3 That the Applicant initially aﬁpainted as a casual worker. in

(£

the year 1932 and 1981 and as such they are entitled tao get the

€

enefit of the stheme prepared pufsuant te a verdict of

or

Homble Supreme Court. The Applicant begs to state that sipce

1933 and 1981 each year they have been centinuously working  for
. Lt

more  than 240 days and as slch they fulfill a1l the required
qualificaticons as described in the scheme and its subsequent

:Iafificatians‘issued from time to time. Till date "the have bheen

Working as casual warker but the Fespondents have not yet granted

them tempmrary status and ather bernefits as described in the

scheme as well as its subseguent clarifications.

4.4 AThat the Appli;ahts beg to state that scmre of  the Iraéual
wafkers af  the Deﬁartment of Post had approached  this Hon'ble
Supreme (Court ahd tﬁé Hzn'ble Supreme Couft after hearing the
parties Qas pleased to issue  a direction to the cfficial
Eespond;h%s thersto to prepare a-scthe; Claiming éimiiar bénefit
ancther set of casual wmrkefs'wmrking in .th;} Telecwmmuni;atiun
department also approached the Honfhle Supreme Court Eeekiﬁg a
similar direction and the said matter was élao'ﬁigpﬁaed o f by a
similar order and direction has been izssued to the Eeapandemté Lo

prepare a schems on raticnal basis for the casual workers who has

o

2en  working continuously for one year and who have completed

248 days of continuous service,

A copy af the order of the Hon'ble Supreme Court je annexed

herewith and marked as Annexure-—1,

k
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4.5 . That the Appl nant begs to state. that the Fespondents
thereafter ‘issued an aorder vide No. 269—1@/99~8TN dated 7,11;89\
by which a scheme in the name and style "casual laborers" (grant

o f tempurarv status and requiérisatimn scheme 19893 has  been

Lummunlaated to all heads of Depavtmeﬁtsn As per the said - scheme

rertain - benefit have been q:anted to ,he»uasual workers such - as .-

‘rmnferment

Annexure-3

o f tempnrary status, waqna and daily rates etc.

A copy of the order dated 7.11.8% is énhexed-herewith and marked

as Annexure—=.

4. 6 That.

Phe Applirant states that as per the diréctian

:untalnad in Annex urewi )udqment of thP Hon'ble SuperL Luurt and

-

Annexure—2

tempovary

'fulfllls

schemes he is entltled to tate a benefit 1nnlud1nQu

status and subsequent'regularisatimn. The. Qpplicagt

required qualifications mentianed in the said judgment

and as gu-h 1% entltled tn all the benefits as degcried in  the

aforesaid scheme.

4.7 That

vide No.

conferred

‘the Applicant begs to state that after issuance of

schemes dated 7.11.8% the Respondents issued an  order

'269—4/93—8TN~II dated 17.1%.92 by which the benefit

to  the rcasual workers by the said scheme has  been

clarifiedys

A g} p}’/ i:{f

the said order déﬁed 17.12.93 is annexed herewith and

marked as Annexure—3.

1413
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4.8 Thatf'the Qpplicantvﬁegs ta\s%étE'that of - the éespandenté
theveéfferj | ﬁavév issued:‘ Qavibgs_' Srders V by which
modificatién/clarificatimna has been m&de in the éf@regaid
.Annevura~” augéme dated 7.11. 8" By the afnreaazd flarifi‘étluns
the Fegpunmcr+a have made the scheme applicable tn almost all the
Casual wnrlerﬁ who have nnmpleted 240 days r-ntinquS-aeFvice in
a year. fu that effea mention may be made urdpr dated 1.3.99
issued by the unvernment of Indla DEPartment nf TeIEuummunlnatJﬁn

by which jthe - benefit of the scheme: has been extended the

recruiteés upto 1.8.98,

A copy of ﬁhe said crder dated 1.9.99 is annexed and amérked as

Annexure-—-dg .,

4.9. That the Qppllrant beq tu state that some- of the almlla%ly
1+uated emanyees like that nf the Appllnanf had appruanhed this

) Hun’ble Tr;bqnal by way Qf-filing on Na,_ﬁ?@/?& and 302/96 and
tﬁe Hon’b;e*.Tfithalv Was pieased tm‘ passed an‘ order da%ed
13.8.97 .diéecting' tﬁé_ﬁéspondént“t@ extend the benefit of the

said schame.

A copy of tﬁe order dated 13.B.97. is annexed herewith and marked

L as Annexure-=5.

410 That;’thE;AAppIQEant‘being éggrieved by the saidf_action
submitteq V%epre%entations tio tﬁe cmncern;d authmfity i.e.
Eespondeht Nﬁg EAfnr qrant -f uempurary status and reqularlsatlun
but till dabe nothing has been done sao far in this matter. The

Appl;uantrAlnmtead of annexlng all tne_representatiens begs’” to

]
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annex one of such representation dated 3.1.95.

A copy of  the said representation  dated 3.1.%9% is énnexed

[
y

herewith and marked.aa anemuré—éu
4.11 That éhe_appricant'begé to state that under similar facts
situation numbéfs o f tasualrwmrkévs had-apﬁraathed this Hon'ble
 TYibuna1 by.wéy af filing various 0As and the Hon'ble Tffbunal
éftér hearing the par?ies T the- pr@;eeding\ Wwas pléased to
dispmﬁe; of the Qaid Dﬁé by~a'cmﬁmﬁﬁ judgement and order dated
SlnénQQ dire;ting tﬁ‘tﬁe Fespondents t& consider their cases in
the light of Han’ble-épeﬁ Court verdict as well as the-sgheme and

I

its subsequent clarifications issued from timeé to time.

A copy of the said judament and order dated 31.8.9%  is  annexed

herewith and marked as Aﬁnexq?e—7,

4n12.That‘the Appli:ént>begs to state that his case is cmnvért by
- the afqregaidjjudgemenf o f tﬁis Hmﬁ’ble Tribunal. It is' stated
that éursﬁant to the aforesaid judgment and order datéd' 21.8.99
the Eeépqndenté _Save initiated a lé;ge" scalé pruceediﬁé for
fillup atleast 900 posts of DEM hnd@rlﬁsgam Circle. However, the
Eespmndenté have anly taken into consideratdon thage' casual
1abmugér5 who had apprmached this Qonyblé Trib&nal and in whogse
favour the Honfble Tribunmal has given the direcfibnn The
Aﬁplicant h%i been pursuing the matter before the Respandents but
the Eespohﬁenﬁs'have shawn their ﬁélplessnesa }n absencé d?‘ any
arder of this Hgn’ble Tribunal. It ié theréf;re the Applicgnt
has come under'the protective hands of this Hontble .Tribunai,

praying for an appropriate diréctian from this Hon’ble Tribunal
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to the Fespondents to consider their cases
status  and regularization in accordance wi
: . . . < : . .
Honfole Apex Court as well as the scheme

clarifications issued from Eime to vime.
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from this Hnn’ble Trlbunal It is therefore the ﬁpplitant‘ prays
for an apprnprlate 1n%er1m nrder dlre tlno the Ferpnndentc nnt tn

terminate Jhﬁs ‘serv1re during the pmnden-/ nf ﬁhls DA, It is

—

noteworthy tu mcntnnn here that tlll date he has beean wnrilnq as

——

f,ffééﬂif,_fﬁflfi.ffffi.the Fespnndent Nn, g-dnd other _thev said "’
Reaémndénfﬂl there aré‘as maﬁy as ES-V%Cahcies'atEv inr é%isfence
under éhe h;nup D Establlchment cing of which pégﬁ .isb.ﬁeing
ecc@mied' by the present Applicant. It is ther&fmrﬁ 'tﬁeiiﬁalancé

of convenience . lies  very much in favour of  the -Applicant' in

passing tha afnresald 1nt9r1m as p?ayed:fbr and there - is eveary

-

iikeliﬁﬁmd Lhaf in case his 1n+eveat is nut prnte:ted Sy{way o f
'paﬁsing-  aﬁ; apprapriéte intéri@‘ afder .aé _pray&d for, xthe'
Eéspondént5  may 'aisehgage hiﬁ.cauaing ifrapafable loss  and

injury= |

5. GROUNDS WITH LEGAL PROFROVISIONS

1 For that.%he en#gre a-fidn i the:pért.uf fhe EeSpandenfs in
nat qrantlng the temporary Statuq to the Applicant v1u1atznq the
.prqv151mn5 cmntazned in Zhe Annexure-1 judgment and order passed
by the Hun’bie Apex Court is illeqaljand‘arﬁitr§r§ and same are

P

liable to be set a51de and quashed.

S.2 For tﬁa§ action of the Eéspmndeﬁts in treating the 'Applicant
npt af'peviwith the other S{milarly situated employees  to Qhom
 the benefi€ df the scheme has al?éad;'been granted is ’Qialative
o f Artlule 14 and 16 of the ﬁmnétitutinn of India. The

Fespnnden?s beznq a model emplaoyer shnuld have ‘extended the said

W



-

benefit ta‘the Qppiicant wifhmut\requiring him to approach  this
. ) . o

Hon'ble Tribunal, more so whereas themselves have allowed the

said Qanefit Atm bon@'sét af their employees. In any case the
Fespondents ﬁannot differntiate théir emplgyées in .regard to
employment as has been done in the instant case. Hence thé
entire a&tian wf the Eesgondehtg_iﬁ illegal and not sustainable

in the eye ﬁf law.

5.7 For that the FRespondents have acted illegally in. not

considering  the case of the Applitaht for  grant of temporary

status in view of order dated 1.9.93 as well as judgment and

arder -dated 21.8.3% passed in similar matters and hence same is

liable to set aside and quashed with a fQYthek directicn to  the
Fespondents to  extend the benefits of the said scheme o the
Applicantrincluding all other consequential benefits.

5.4 For that in any view of the matter the action on the part of

the Fespondents is nﬁt‘sustainable in the eye of law and liable

‘to be set aside and quashed.

The Applicant craves leave of this Hon'ble Tribunal to

advance msre grounds both legal as well as factual at the time of -

~hearing of this case.

&. DETAILS OF.THE REMEDIES EXHAUSTED.

That the Applicant declares that they have exhausted all the’

possible  departmerital remedies towards the redressel of the

P

grievances in regard to which the present application has been.

.

made and préﬁently theylhave'gat'enﬁ other alternative than

10



approached this Haonhle Tribunal.
7 .MATTER PEHDING‘NETH ANY. OTHER COUHTé
That the appliﬁants declares that the matter regarding this

application  is not pending in any other Court of Law ar  any

wther authorify o any other branch of the Honble Tribunal.

Wi

8. RELIEF SOUGHT: e i
Under the facts and circumstancés ztand above the Applicant
prays that the instant applicatian be admitted; records be call

for and upon hearing the parties an the cause or rauses that may

be shown . and on perusal of recards be pleased tno grant  the

following reliefs.

2.1 To directvthe Respondents fo ext@pd the benefit dffthe“s;heme

cand to grant him temporary status. as has been granted to the
cther similarly’ situated emplovees like théf of him with

retrospective effect with

ﬂj

11 consequential  service benefits
including arrear zalary and seniority eto.
8.2 Cost of the application.

‘ .4

2.3 Any other reiief/reliefz to which the present Applicant. are

entitled to under the facts and circumstances of the case and as

- may be deemed fit and proper by the Hén’blé Tfiﬁﬁn&ln

S INTERIM OEDER PEAYED_FDR:_ -

Under thé facts an& circumstances of the case the -Qpplican%_
prays for interim arder dirécting‘ the 'éespmnﬁgntg nmt’ ‘tg
disengage him from him current employment and ﬁo éilaw him o to

continue in his ‘service pending disposal of this application.

.15: THE AFFLICATION IS FILED THROUGH ADVOCATE:

11. PARTICULARS OF THE FOSTAL ORDEE :

(Ir I.F.0. No.os oG L9TL372
(ii) Date: ” VO S 2000
(iiis payable at Guwahati

12, LIST OF ENCLOSURES -

As stated in the Index.

Ry e



. VERIFICATION

. ~ i, 'Shri ‘Binay Das, S/o Late Gobinda Das, aged

-

about 29 yeéﬁay-presently-working as ‘casual worker under 8hoT
Hojai Sub Division, Nogaon, do here by sﬁiemnly affirm and state

that - the statement - made in this petition From

-

paragraph\'3)Hl;ws,u£,u\rdusx-Ean are true to my bnowledge and

. e . »
those made in paragraphs_Yh, us owed W7 = Wi ) are matters
records of records  informations . derived therefrom which I ®

believe to be ‘true and the rest are my humble submission before

this Hon'ble Tribunal.

- And I siagn this verification on Lﬁﬁﬁ day af mey 2009,

~ . . . . . »

Signature .

P

JA ) -3_. 4367Aéilmﬂe7 QB;Q

)

R
AN )
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ANNEXURE-1 .

Absorpticon of Casual Labours

rqupreme Court diréctive Department of Telecom take ba:? all.

Casual Mazdoors who have been disengaged after @,Q.B

In the Supreme Court of India
Civil Oviginal Jurisdiction.

A}

Writ Petiticon () No 1280 of 1989,

Fam Gopal & ars. 0 ceaese : ;- Fetitioners.
TVErSUST
Union of India & ors ssanaa ' Eeaﬁmndents,
With

Writ Fetition Nos 1246, 1248 of 1986 176 , 177 and 1248 of 1388..
Jant Singh & ors etc. €tc. c...sx... Febitidners.

—Versus—

_ y :
Unicn of India & ors. - asmnanaesmESpoONdents. .
QREDEER

We have heard counsel for the petitioners. . Though a
counter affidavit has been filed no one turns up for the Union of
India even when we have waited for more then 18 minutes for
appearance of counsel for the Union of India . '

The principal allegation in these petitions under  Art
3% of the Constitution on behalf of the petitioners is that they
are working under the Telecom Department of the Union of India as
Casual Labourers and one of them was in employment for more  then
four  years while the others have served foe two or  three

‘years. Instead of regularising thém in employment their services

have been terminated on 30 th September 1388. It is contended
that the principle of the decision of this Court in Daily Rated
Casual Labeur Ve. Unicn of India & ars. 1988 ¢1) Section (1220
squarely applies fto the petiticner though that was -rendered in
case of Casual Employees of Fosts and Telegraphs Department. It
is also contended by the counsel that the decision rendered in
that case alsc relates to the Telecom Department as esarlier Fosts
and Telegraphs Department was covering both sectidns and  now
Telecom has become a separate department. We find from paragraph
4 of the reported decision that communication issusd to  General
Managers Telecom have been referred to Wwhich support the stand of
the petitioners. S
' By’ the sald Jucqment this Court 5a1d :

e dlYG!t the respondents to prepare a scheme on a
rational basis for absorbing as far possible the casual labourers
who have been continuously working for more than one year in the

4
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posts and. Telegraphs Department®.

4

i

We find the though in
peen asserited by the pe
working move than one yaar,  the
pute that petition. No'distinct
petitioners as a cla of emp
this
the benefits of the decision must.
tioners. We accordingly direct tha
sn a raticnal basis abso

s

it has’

(]

’u

o T e ;
S5 Loy

&bt Y

munter affidavit does ot

courd in the reported decisidn.

-\

af the writ petition,

they have been
dis—
" bhetween the
ware before

ragraph O3
itioners that

imn can be drawn

mes and thoss who
On principles , therefore
taken to apply to the peti-
shall prepave
whi

b
t the respondents
rbing as far as practical

a scheme ‘
have continucusly worked for more than one year in the Telecom
Deptt. and this shewld be done within six meonthe from now. After
the scheme is formulated on a rational basis, the claim - of the
petitioners in terms of the scheme should be worked out. The writ
petitions are also disposed of accordingly. There will be no
arder as to costs on account of the facts that’ the respondents
counsel  has  not  chosen to appear and contact at the time o f
hearing though they have filed a counter affidavit.
S/~ S5d7/- .

{ Kuldeep Singh? J.

¢ Ranganath Mishrad J.
New Delhi

April 17, 1930.

‘
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CIRCULAR NO. 1
) | GOVEENMENT OF INDIA
DEFARTMENT OF TELECOMMUNICATIONS
STN SECTION |

Neo 269-10/859-5TN E New Delhi 7. 11.89
Tl:l

Th @ Chief General Managers, Telecom Circles

M.;nH I New Delhlxgumbayg-“ctv” Dist.Madras/

Calcutta. .

Heads of all other Administrative Units.
Subject @ Casual Labourers (Grant. of Temporary Status and

quular15atln”3 Scheme. ' ' : :

Subseguent to the issue of instruction reqardlhq regu-
larisation - of casual labourers vide this office letter No.ZEY-
23/87-8TC dated 18.11.88 a scheme for conferring temporary status
on casual 1abuurev5 whao are currvently cmpluya and have - rendered

a continuous service of at least one year has been approved by

the Telecom Commission. Details of the scheme are furnished in
the Annesure.

Za Immediate action may kindly be taken to confer tempo-
rary status on all elxg ble casual 1abnur@.s in dccurdan- with
the above scheme. :

3. - In this connestion , your kind attention is invited to

letter Nz 2780~6/84-5TN dated 30.%.85 Wwherein - instructions were
issued to stop fresh recruitment and employment of casual labour-
érs  for any, type of work in Telecom Circles/Districts. Casual

labourers could be engaged after 30.3.85 in projectes and Electri-
fication circles only for specific works and on completion of the.
work  the casual labourers so engaged were required to be re-—
trenched. These instructions were reiterated in D.O ietters
Na327@~6/84 STN dated 22.4.87 and 22.5.87 from membﬁrlpnrwuand
Secretary af’ the Telecom Department) respectively. According to
the 1n:truab1unc subsequantly’ issued vide this woffice letter
N . 270-6/84~8TN dated 22.6.88 fresh specific pericds in Frojects
and Electrification llrslen also a%nuld not be resorted to. .

A &
0« ] ) .

SuE. In wview of Lhe above 1n¢¥ruxt1nn= normally o casual

labourers engaged after 30.3.85 would be availabhle for considera-—

tion for conferring Lempurary status. In the unlikely svent of
there being any case of casual labourers engaged after 36.2.85
YEQUiV_ﬂ;AC&DEIdBF&tIUH for conferment of t@mpurary status. SBuch

‘cases should be referred to the Telecom Commissicn with relevant

details and particulars regarding the action taken against the
officer under whose authoris atlnn/apprwval the irregular engage-—
mant/non retren:hment was resorted to. . I

(:2

3.3 N iaqual Labnurer who has been recruited after 30.3.85
should be granted P@mpurar/ status without ‘specific approval from
this office. - |

«

3

4. E The .scheme finalised in the Annexure has the concur-
rence of  Member (Finance) of the Telecom. Commission vide Na
- 6 . N -
[P Y
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b SMF/78/38 dated 27.9.8%7.
5 - Netessary instructionsg for expeditious implementation
af  the scheme may kindly be issued and payment for arvears  of
wages relating to the period from 1.16.8% arvanged before
21.12.83. ' ' ' ‘ ‘

sd/=
ASSISTANT DIRECTOR GENERAL (STN?.
] Py o,
F.5. to MD8 (.

F.8. to Chairman Commission.

Member (5) / Adviser (HED). &M CIED fﬁr informaticon. -
MOG/SEA/TE ~11/1FS/0dmn. I/CSE/PQ?/SPE«I/SE Secs.

~11 recognised Unicns/fAsscciations/Federations.,

CLosd/=

ASSISTANT DIRECTOR GENERAL (STNY.

B ad



;QNNEXUEE
CASUAL  LABOURERS (GRANT OF TEMPDEQRY STATUS AND REGULARISATION?
SCHEME . o ’ C. ‘ -
1. This scheme shall be called “Casual Lahmurargf Grant of

Temporary Status  and Fegularisation ) Scheme of Department of
Telecommunicaticon. 1983" -

2. This  scheme - will- come " in force with effect -from
1.18.89. onwards. : : '

3. . This scheme is applicable to  the rcasdal labourers
employed by the Department of Telecommunications. "

4. ' The provisions in the scheme would be as under.

A Varancies  in the grou adres in various offices of  the
Department of TelecommunicatiTns would be exclusively filled, by
regularisation - of casual labourers and no outsiders would be
appminted  to the cadre except in the case of appointment  on
compassiconate grounds, till the abscrpticon of all ,existing <asual
labourers fulfilling the eligibility gualification prescribed in
the relevant FRecruitment Rules. However regular Group D staff
rendered surplus for any reason will have prior claim for absorp-
timn against the existing/future vacancies.In the case of  i1lit-
erate casual labourers,the, regularisation. willsbe considered only
against those posts in respect of which illiteracy will not be an
impedimant in the performance of duties.They would be allowed age
ralavation eguivalent $o the period for which they bad Cwov ked
continucusly  as actual labour for. the purpose of the ‘age limit
prescribed for appxintment to the growip D cadre, if required.Out
side recruitment for filling up the vacancies in Gr. D .will be '
permitted only under the condition when aligible casual labourers -
are NOT available. 4 :

B Till regular Group D vacancies are available to absorb  all
the rasual labourers to whom this scheme is  applicable, the
casual  labourers would bé conferréd a Tempovary Statga as  pevr
the details given below. - :

» Temporary Status.

; il femporary status would be conferred on all the wcasual @ la-
} bplrers currently, employed and who have rendered a continuous
Gervice at 1eas€&_335“§ear, mut of which they aust have been
engaged . on  work for a pericd of 240 days {206 days in case of:
mffices observing five day week). Such casual labourers will be
designated as Temporary Masdoor.

ii3 Such conferment of temporary status would be without re-
ference to the creation / availability «=f regular Gr, D posts.

iiiy Confermpent of temporary status on a casuwal labourers would -
not invalve any ‘change in his duties and responsibilities. The
engagemaent will be on daily rates of pay on a need basis. He ‘may

he  deployed any where within the recruitment unit/territorial
rircles on the basis of avadlability of work. i

iv? Surh rasual. labrurers. who acquire temporary status will not,

however be brought on to the permanent establishment unless - they
are selected. through regular selection process for Gr. posts.

a8
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No
¥ . Temporary  status ‘would entitle the casual labourers to the

following benefits

il Nage%' at daily rates with reference to the minimum &f  the

pay scale of regular Gr,D officials in-:luding‘DA,HF:éF and CCA.

ii) EBepefits in respect of increments in pay scale - will be
admissible for every one year of service subject to  pevformance
of duty for at least 24@ days (206 days in administrative offices
mhserving. S days week) in the year. ’ ’ -

1ii) Leave éntitlement will be on a pro-rata basis one day for
every 10 days of week.Casual leave or any cther leave will not be
admissible. They will alsc be allowed to carvy forward the leave
at their credit on their regularisation. They will not be enti-
tled to  the bensfit of encasemnent. =f leave on  fermination of
services fow any reascn or their gquitting servioe. ' -

iv) Counting of 58 % of service rendered under Temporary Status.
for the purpose of retirement penefit after their regularisation.
v After rendering three years continuous service on attainment
of temporary status, the casual labourers would be treated at par
with -the regular Gr. D employees far the purpase of  contribution
to General Provident Fund and would also further be eligible  for
the grant of Festival Advance/ faod advance on the same condition
as are applicable to temporary Gr.D employees, provided they
furnish two sureties from permanent Govi. servants of  this De-
REATR R A '

hey are regularised they will be entitled to Froducs
tivity linked bonus only at rates as applicable to casual labour.

~4

7. No  benefits other than the specified above will be
admissible to casual labourers with temporary status. =

8. Despite -onferment of tempovary status,the offices of a
casual labour may be dispensed within accovdance with the rele-
vant provisimns of the industrial Disputes Act. 1347 on the ground
of availability of work. A casual labourer with temporary status
can guite service by giving one months notice. '

e ' 1f a labourer with temporary status commits & misconT
duct and the same is proved in an enguiry after giving him reaso-
nable opportunity, his services Wwill be dispensed with. They will
not be entitled to the benefit of encasement of leave on termina-
tion of EeryitGS, ' . ‘ -

1@, : The Department of Telecommunications will  have the
power to make amendments in the scheme and/or to issue instruc—

timns in - details within the framing of the scheme.

-~

@@ @
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. . o . ANNEXURE-=3. .

NO. ZE3-4/93 8TN _ 11
GOVERNMENT  OF  INDIA.
DEFARTMENT OF TELECOMMUNICATIONG.
. STN SECTION. :

Dated New Delhi 17 De: 1993.

Tisy. - : . .
A1l Heads of Teleoom Circles/Metrio Telecom Distt.
All Heads of other Administrative Offices.
ALl Heads of Ntce Feqions/Project Civoles.
Sub;~ “Casual Labaurérs (Grant Qf.Tempmréry-Status and
: EegulariSatiQn) Scheme, 1983 engaged in circles,
after 38.3.85 and up to 22.06.88. ‘
Sir,

1 am directed to refer to this office ovder no 2eY-4/93~
STN dated. 25 th June 19338 , where in orders were issu=d-who were
engaged by the project rircles/Flectrification Circles, during
the period 21,3.85 to 22.5.88 and who are still  continuing  for
such - warks : where they were initially engaged and who were nat
absent for last more than 265 days cantinuing from the date o f

igsue of the above said orders.

e " . The matter has further been examined in this office and

it is decided that all those casual labourers who were engaged by
the circle during the period from 21.2.85 to 22.6.88 and who are
still continuing for such works in the civcles where “they were
initially engaged and whe are not absent for last mare then 363
days continuing from the date of issue o=f this order, be brought
under the aforesaid scheme. '

3. The engagement of the casual mazdoors after 20.3.85  in

vimlation &f the instruction ~f the Head Quarter ,has been viewed
very seriocusly and it is decided that all past cakes wherein

recruitment has been made in violation mfﬂiﬁﬁtructimn af the Head

Duarter dated QQ.BLBS'ShQuld also be analyzed and disciplinary
action he initiased against defaulted officers. :

1t is also decided that ehgage&ent of any casual mazdoors

iy

after the issuance of order should be viewed very seriously and
brought  to o the notice of the appropriate authority for  taking

prompt and suitable action. This should be the persanal'respmnsi*.,
bility of the Head of the Circle, concerned Class—11 Officers and
amount  paid . to surh rasual mazdoors towards wades should  be
recovered from the person who has recruited/engaged casual la-
baurer in violation of these instructizns.

S It is further stated that the service =of the casual
mazdoors wha have rendered at least 240 days (206 days in case of
Administrative offices shserving 5 days a week) of service in a
year on the date of issue of these orders , shouwld be terminated
after following the condition 1aid down in I.D.Act 1947 undeyr
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section 23 F.G. & H.

£ . ‘These orders are issued with the concurrence - of  Member
(Finance) vide U.0. No. 2811/93-FA-I dated 1.12.93. -
i thdl version follows:
Yours faithfully.
(E.k.Dhawan?
Rsstt. Dzrertur heneral (8TN. »
copy bt g . . i !
1. All the staff members of Dept. JCM.
2. All recognised Unions/Asscciations.
3. Budget TE-I1/TE-II/SNA/CVYC/FAT/NCS/Sy
Sections of the Telecom Commission.
4. SFF-I Section Dept. nf Fosts, New Delhi.
NO RECTT-2/10 part-I1 dated at Guwahati, 4.1.94. copy ™ forwarded
for information,guidance and NeCessary artlnn {u, '
1-2. The AMTs Guwahati/ Dibrugarh.
~Ba The TDM Suwahatis _ :
N The TDEs BGN/DR/SC/TZ/IRT
18-14.The S8TTs BGEN/DR/SC/TZ/ZIRT. B
15. The C.8.0C.T.0.Guwahati.
1&. The A.E. I/C CTSD Guwahati.
17. The principal CTTC Guwahati.
18. The REM Guwahati.
13. The A.D. (Staff) C.0. Guwahati.
20, The canaerned civole thYEtaFlES of Service Unlnnsg‘
-g5d/=
kB .Frasad Sarma.)
Asstt Director Telecam (E % R.)

- 0/0 CGMT Ulubari , Ghy-7.

]
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No.269-13/99-STN-IT | =2l
Government of India e g/
Department of Telecommunications‘ ' . o
\ Sanchar Bhawan ' - o
STN-I1 Sectiof ‘ -
X o , Co
New Delhil Dated ( -7' {99

I T o

All.Chief'General Managers Telecom..Circles,

All Ch}ef'Ceneral Managers Telephones District,
A11 Heeds of other Administrative}offices,' ~
A1l the IfAd in Telecom. Circles/Districts and
othdr Administrative Units. o

L)

Subject’ Regulapisation/grant-of tempor
i Labourers L regarding.

' -1 am directed to refér Lo letter Non269nh/937STN~II
dated 12,2599 clrculated with letter NoQ269¢15/99~STN—lI dated.
12.2,99 ob the subjeCt mentioned gboveo : -

P L the dbove referred letter;

cpproyal on the two ilemSs one 18 @"aut OF

Camual‘Labourers elipglble 23 on 1: JT8 eng anovher o0 re%ular sa-

©tlon of Casual Labourers wIﬁﬁ’fﬁmﬁﬁfﬁfT = gbus who 8I€ . N:

S on 34.3097c"50me doubts have veen raiszd reparding date of effect

i of these deoiSion.',It 1g therefore® clarifiaﬁ that S [

' v ‘gtatus Yo the Casual Labow ¥ Sy the oY

L AR.2.99 will,be_effected woe.fe'thé dsie of 1@sus of .this crde

and 1n case of regularisakiou to the Lansorax Y giatus Mazdoors

ﬁﬂigibla as on 32,7397 this order will he effected wie.fe 104497

)§ tewpprary gtatus to ne
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p o ANNEXURE-S

—~

CENTRAL. ADMINISTRATIVE TRIBUNAL
' : GUWAHATI EBENCH

COriginal Application No,2939

Tanda

of 1995,

2@z of 1996,

Date of order :

This the 13th day of August,1937. -

Justice Shri D.N.Baruah, Vice-Chairman.

0.A.No.293 of 1936

All India Telecom Enployees Union,

fesam Civcle, Guwahati & Others.

- Versus -

Union of India & Ors.

;I,;“nn Appli:antsf:

nnnnnnn

Fespondents.

' 0.A. No.302 af 1996.

All India Telecom Employees Union,
e )

Line Staff and Group-D

Aséam Circlé,jGQwahati % Others.
- Versus -

Ors.

Union of India %

Advocate for the applicants :8hri

seldae. Applicants.

C newne B oo F’G‘E»{Z}C!Hd@n'kﬁn

t.b . Bharma

Shri 8. Sharma

-

Advocate for the respondents

-7

ORDER

-

EARUAH J. (V. C.0 N

Both  the applications involve common questicon of

and similar facts. In baoth the applicatimnﬁ the applicants

1@

Shri A.K. Choudhury

Addl .. E.S.0.

\
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prayed far a direction to the respondents to give them certain

henefits which are being given to their counter parts working in
- N \

the_Pﬁstal_Departmentu The facts of the cases are &~ ;
1. O.A. No.30Z/96 has been filed by All India Telecom

Empioyeea>Uﬁiqhy Line Staff and Group-D, Qaéam Circﬁe, Suwahati,
represented by"ﬁheaﬁecretary_ﬁéri J,Nuﬁiéhra and also b; Shri
ﬁp#ﬂ Pradﬁan; a casual 1abouret'ih‘fheaoffice of the Diviaiﬁnai
Engineer, Eggahatic In 0.A. 293/96, the case has been. filed by
the 5aﬁevUnian and thelappiicant,NﬁﬁE,ie also a céaugl labourer.

The applicant No.1 in 0.A. Mo, 295796 represents the interest of

T
B

casual  labourers referred to Annexure-f o .the Driginal
! ~

. . o _ R
Applicatien and  the applicant No.2 is one of the labourers 1N

)

ﬁnnexure;ﬁn:Théir Qrievanceg are 1
. v They are wo?kiﬁg as caaualilabourefe in the Department
o Teled%m undef Mimistry of Communication. Thgy‘ aré lsimilarly
situated wi%h thé casual 1abﬁuréf5 wmgéing in‘thejﬁepartment o f
?mﬁtai Department under the same Ministry. Bimilarly,ﬁhe' members
of: the a?plicant N 1 oare also cééﬁal labaurars'wofkiﬁg in the
telecom Department. They aré'alﬁm“%imilafly aituétaﬁ with 'théir
counter pgkts in the Fostal DaparﬁwentnThay are wéékiﬁé as casual
labourers. HaQever the'benefits‘which had beeﬁ‘e£%ended to the
cagQal lébgqréra working  in the Fostal Department under the
Ministry - of ﬁmmﬁunicationS'ﬁaQ@ ﬁmt heen given vta the casual
labourefs of - the applicants Unions. The applicanté state that

puréuan%-to the judgment of the'ﬁpex Court in daily rated casual

labourers émpiﬁyed.under Fostal Deﬁartment ve. Union of India %

Ors. réé@rted in 51988)_in.sec=‘£hjthe Apewx Court ‘dir@cted the
depar tment to_ prapére fé scheﬁe for abéafptiéﬁ' of the casual
labaureré 'whﬁ were continuously wérking in tﬁe dépa;tment for
more  than one year for giQing~certain.benefiﬁé; ‘Acteydingly &

scheme was prepared by the'Deparfment'mf Fosts granting benefit

11
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to the casual labourers who had rendeved 240 days of service in a

A

year. Thereafter many writ petitioﬂé had been filed by the casual

labourers ,  working under the department of Telecommunication

: N ' . :
befoure the Apex Court praying for directing to' give'.similar
benefits to 2thém as waéiexfended Lo t;e. casual labourers  of
Department of Fosts. Thosa'cases weve«dispased of  in similar
terms as in tﬁé judgment o f Dai}y Rateq_ﬂasual' Labmurers(gupra)a

The Apex Caurt; after taﬁéidering the ;;tire matter dire;téd.fthe l
Departﬁent‘ tm give the similar benefit to the rasual labourers
wirking uhder%tﬁe Telecom Department in éimi1af manner. Fursuant
to the said judgment the Ministry of Communication prepared a
schema known a%}”ﬂasual Labourexs‘iﬁrantgaf Temporary Statﬁﬁ and
_regularisa%iah}Schgm@" iyl 7nii¢89=.65dar the said scheme cértéin

benefit had been granted to the casual labourers such as  confer—

ment of temporary Status, Wages and Daily Rates with reference to

pHE

the minimum =f the pay scale etc. Thereafter, by a letter dated

17.2.32 certain clarification was issued in regpect of the scheme

in which it had been stipulated that the benefits af the scheme

[

should  be cgnfimeq to the casual labourers engaged . dﬁfiﬁg “the
perioad ?rom:31;3.1985't§ 22,6u1988j.0n the athe} hand the: caéual
labourers wgrﬁéd in the Departmenf of Posts as on Eini1,1989 were
/ .eligib1é  for temporary Status. Tﬁe time fiwed as 21.11.138% had

been further ~extended pursuant tooa judgment of  the . BEvrnakulam
Bench of the Tribunal dated 132.3.193% passed in 0.A.Nc.758/94
Fursuant  to that judgment, the Govi.of India  issued a letter

i dated 1.11.9% conferring the benefit of Temporary Status to the

casual  labourers. The present applicants being employees under

o "

the Telecom Depariment undér the Ministry of Communication also
urged before the concerned authorities that they should also  be
given same benefit. In . this connection the casual employees

submitted a'repreéentatimn da£g¢‘29n12~1995 before ‘the Chairman
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g relecom Commission, New Delhi but fm the knowledge of the appli-

cant the said representation has not been disposed of. Hence the

present application. - °
O 0. A,,B /36 is alsc of similar fartsc The grievances  of

the applicants are also same.
4, - Heard both sides, MvaB,E;Sharma, lparned - Counsel,
appeEaring bﬂ behalf of the applicants in both the cases . submits
%hat the Apex équrt having been grént@d‘th@ benefit ﬁf- temp;rary
status and régulariéatiqs.ta the casual Iabuurera; should also be
made available ta«the casual 1a50u%er§ working uﬁd@r Telgcam
Debartmént under the gam@'ﬁinistry. Hr.éharma‘ further submits
that the action in not giving'the‘henefits to the apﬁii&énté is
unfair and unreascnable. Mr.A. L:Chmudhur g Tlearned Add"runu 5.

fﬁr'respaﬁdents,does not dispute the ﬁub£i55ion of Mr.8harma. He
Submitﬁ'thai.the entire matter relating to the reguléfigatimn mf
casual ‘1abauréf5'are being discussed.in the J.0.M level at’ New

Delhi, however, no discision has yet been take=.Tn view =f the

above, 1 am of the opinicon that the present applicants . who are

similarl

Y

Situated are also entitled to get the benefit of the

—

schems Qf'!aauql la bnurevg Cagrant <f temporary Btatus and Fegu-

.

’

larisation) prepared by'the Deparfment of Telecom. Tharef#reg I

reot Lhe res pnndpnt% ta give the Eimilér bepefit as ha: been
extended to the'*asuAl labourers working under the Department of
Fosts  as per‘ Annexure;SCin G,A,S'E/BE}O and . Annexure-4 {in
0.4.No.293/96) " to the épplicants reapéctively and this must be
done as Parly as pu551b1e and at any rate within a he%iﬁd of 2
months from thn date of receipt copy mf this order.

Hnwever,_Jn91der1ng the EPLIT“ fants and circumstances

of the case I make no order as to costs.

Sd/~ Vice CThairmar.

-

N

Py
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Annexure—6

Ty .
The Chief General Manager _

Assam Telescom Circle, . :
Ulubari, Guwshati-7

Sub 1 Grant of Temporary btatus.

Siv, ‘
‘With due respect I beg to lay before your  honour

the following  facts  for your  kind information and
necessary action thereof.

oy : :
S . . : . -
.That I have been serving as casual worker for last

three years without any benefit of temporary status,
whereas my ooliea

ues arse enjoyving the benefit of
N A

temporvary status (TEMIe =

That sir, that it is learnt from the veliable

source  that o ndmber of post have been sancticned for

Assam Cirvcle and 1 may be accommodated against fhoss

poste considering my past service records.

i
X}

1t ie thersfore prayed that my case for TBM may

4

considered as psr the schenme.

Thank i i"tg PRIk

Yours faithfully

Sd/—~ Binay Das

-y
L3
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IN THE CbNTRAL ADNINISTRATIVD T

RIBUNAL
GUWAHATI - BENCH

”h\

The Hon'ble Mr G.L.

1.

2.

QHU&>\\HL§ India Yelecom Employees Union,

4.

Date of decinion' T

‘1\

::uhrl Subal Nath and 27 others

The Union of India and others

By Advocate Mr B.C. Pathak, Aadq4l.

- By Advocate Mr A.

\ CL ;ﬁ <
: '
i ) 3
‘“qhg\~_/a Qﬁe Union of India and others

”“»b,u “By . Advocpte Mr A. Dab Roy, sr. C.G.s.cC.

'Shrx Bhuban Kal1La and 4 others

- and Mg N.D. Goswami.

Orlglnal Appllcation No.107 of 1998 and othere

his the 31st day of ‘August 1999

he Hon' ble Mr Juatico D.N. Baruah, Vice—Chairmun_

Sanglyine; Administrative Member

O»AvNo.lO7/l998

......Applicunte

By Advocates Mr J.L. Sarkar. and Mr M. Chanda

-versus-

+-+...Respondents
C.G.s.c.

- O.A.No. 112/1998

All 'India Telecom Employees Union,
L1ne .Staff and Grou up 'D' and another

By Advocates Mr B.K. Sharma and Mr' S.

«««sApplicants
Sarma
~versus-

The‘Union'of india and others -+-+..Respondents
Deb Roy, Sr. c.G.S.cC. ‘

.0.A. No 114/1998

Staff. and Group ‘D' and another

......Appllcants
\i\%.vocates Mr B.K. Sharma and Mr sS.

Sarma
-7yer8USf

“sses.Respondents

.~
e 00

0.A.No.118/1998

LR Y .Applicaﬂtﬂ

By Advocates Mr J.L. Sarkar, Mr- M. Chanda

—versus-

The Union of India and others

By Advocate Mr A. Deb Roy, Sr. C.G.s.cC.

\v.
.

‘«....Respondents -

-
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7
5.
6.

't

Shri Kamala Kanta Das and
By Advocates Mr J. L. Sarka

O0.A.No0.120/1998

and Ms N. D. Goswaml.

'—versus-

The Union of India and others’

By Advocate Mr B.C

O.A.N0.131/1998

+ ALl Indla TeTecom meloyo

‘Line Staff and Group 'D'
,6'othera
By Advocates Mr B.K. Shar

;and.Mr U.K. Nair.

g W 6, quora N

7: way{Add catds Mr B.K. Shar
Q/ﬁﬁn§d§M;\Alh Nair.

another

By Advocatee Mr B.K. Sharn

and Mr U.K. Nair.

,-versus~

The Union of India and others

By Advocate Mr B.C.

Patha
O0.A.No.135/98

" ‘=versus-

The Union of India and ot
By  Advocate Mr A. Deb Roy

O0.A.No.136/1998

All India Telecom Employe
Line Staff and. Group 'p'

. *Pathak,

:nd'

S

e D SRR

6 others

r, Mr M. Chanda

«+e..Applicant

««ss.Reapondents

Addi. C.G.s.cC.

"All. India Telecom Employees Union and

«+.+.s.Applicants

na ,

Mr_s. Sarma

.....Respondents

Addl. C.G.S.C.

v Union,

«....Applicants

ma Sarma

Mr S.

hers «+«++.Respondents

+ Sr. C.G.S.C.

es Union,
\andu

, «ssshpplicants
ma, Mr S. Sarma -

.All India Telecom Employ,
Line Staff and Group 'D!

By Advocates Mr B.K. Sha
-and Mr U.K. Nalir.

"'V ersus-

The Union of India-and ?thers
By Advocate Mr A. Deb Roy, Sr. C G.S.C.

* o0

thers  ....°Respondents

.

o
BY

R
ees Union,
and another

rma, Mr S.

Sarma

.

++...Applicants

:.;...Respondents




10. 0.A.No.142/1998

All India Telecom Employeoa Unlon, .
' Civil Wing Branch.‘ : «eso.Applicantas
By Advocate Mr B. Malakar

-versus-

The Union of India and others ';....Respbndents

By -Advocate Mr B.C. Pathak, Addl. C.G.S.C.
ll.'O.A;No.ldS/1998

Shrijbhahi Ram Deka and 10 others
- By Advocate Mr I. .Hussain.

e s ee .Applicants

«=varsug- -

The Union of India and others - +es+..Respondents :
. By Advoca;e‘Mr A. Deb Roy, Sr. C.G.S.C. '

¢ e e’

12, 0.A.N0.192/1998

All.India Telecom Employees Union,
Line Staff and Group 'D' and another

"By Advocates Mr B.K. _Sharma, Mr S.
and Mr U. K. Nair.

.....Appliéante
Sarma 4

. =versug- .

The Union of India .and others «+-..Respondents o

By Advocate Mr A. Deb Roy, Sr. c.G.s.c, *

13. 0.A.No. 223/1998

R "“All ‘India. Telecom Empldyees Union, ° ' . -
&wmvaane Staff and Group 'D' and another «sss.Applicante
1

[}
y~@dvocates Mr B.K. Sharma and Mr S. Sarma.. .
\A '

78 ‘
\ us -
.,le\%ﬁﬁ.wversup
'-«

«+...Respondents
%cate Mr. A. Deb Roy, Sr. C.G.s.c. . ' ' o

sNO 269/1998

vAll India Telecom Employees Union, .
Line Staff .and Group D! and another «++...Applicants

. "~ By 'Advocates Mr B.K. Sharma, Mn-S. Sarma, L '
Mr. U.K.. . Nair and Mr D.K. Sharma.

'.-versus-

The .Union. 6f India and others

By Advocate Mr B.C. Pathak, Addl.

. s+++.Respondents
C.G.S.Cl
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‘questions of law and ﬁimilar facts.

”'ﬁﬁ\¥kuﬂﬁld 'unlpn,; namely,t the Line Steff

.'serv1ces of the casuél Mazdoors

15. 0.A.No0.293/199g

All India Telecom meloyees Union, B .
Line Staff ang Group 'D' and another

By Advocates Mr B.K. Sharma, Mr s, Sarma
and Mr D.K. Sarma.’

.....Appff&ante

~versusg-

»

The Union of India and othersg-

.....Reepondents
By Advocate Mr B.C. Pathak, Addl

» C.G.5.C.

i
!
® 2 0o 000004

e e e e
'

BARUAH.J. (v..c.)

All  the above appllcations ‘ involve  common

.Therefore, we propose

,to,dlepose.of all the above applications by’ a common

order. '’ .

2, :., The " All India Telecom Employees Unlon is a

recognised union of }the Telecommunlcatxon Department.

ThlB unlon takes up the cause- qf the membere

.
IppllcaLlons were submitted by the

of the said

union. Some of the a
\

and Group 'D'

the 7casqal employees engagedll.in , the
e}‘gpmmunioation pepaggment came to know that the
} under the respondente
were likely to be termxnated with effect from l1.6.1998,

The. applicants, in theee applicatzoné, pray that the

respondents be- dlrected not to implement the decision of

termlnatlng the servzces of the casual Mazdoors, but to

grant them similar beneflts as had been granted to the

enployees under the Department of Poeta and to extend the
]

L Ry



benefits of the‘Scheme,'namely, Casual Labourers‘(Grant of

Temporary Status and Regularieation) Scheme of 7.11:.1989,

to the casual Mazdoors concerned. Of the aforesaid O.A.s,

however;~in-O.A.No.269/1998'there is_no-prayer against the

orderuofﬂtermination. In O. A No 141/1998, the prayer is

agalnst the cancellatlon of the temporary status earller

granted sto” the applicants having considered their length

L ofl service - ~and they be1ng~fully covered by'the Scheme.

According- to the applicanta of this O.A., the cancellation

. was made w1thout giving any notice to them 1n complete

' v1olation of the

' frulea holding the field.

3. The appllcants state that the casual Mazdoors have

[

bee“ continuing in their service in-: different offlcee'?.

the Department of Tel€communication under Aseam Clrcle and

N.E.- Circle. The ' Government of India, Mlnfstry" of

Communication, made a. scheme known as Casual Labourers

principles of natural justice and the

\.‘.I

pos

———LGriant " ‘of  Temporars Status and Re'ularisationY“ Séheme.
nrmdﬁm\\ékég P Y ¢

SN heme was communicated by ‘letter No.269- 10/89-6TN
. “"'

/‘M

2
at?? ll 1989 and it came 1nto operatlon w1th effect
fro 0.1989L Certain casual employeea had been ngen'g
e ‘:
X 'Sy £ :
V) bl enefit under the said Scheme, such as, conferment of .
6,
\“M

. *mmemporary status, wages and dally wages with reference to

the minimum pay scale ~of regular Group "D': employees-

s

- including.DA and HRA. Later on, by letter dated 17. 12 1993

" the Government of India clarified that the beneflts of the‘

Scheme should be confined to the casual employees who ‘were

- engaged during the period from 31.3.1985 to 22.6.19¢d.

However, in . the "Department of Postas, those casual

labourers who were. engaged as on 29 11.1989 were granted‘

" the benefit " of temporary status on setlsfylng the

ellglblllty criteria.

s 1995
PRI

The benetlts were [urther extended

‘Z}Zil;;
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1‘A':fml;pg the‘present 0 A.é;‘f _'j,}.." )
ﬁ"‘/“.r“ylvh‘ ISy /L-‘ \ N '
’ /12';“

~ favour by the authority
" dated l3.8.19§7_directe

wvas

P e

: agplxcants

‘to the qasual labourers

10, 9 1993 pursuant to th

'of the Tribunal passed

The present upplicante c

of the Department of%?osts as on
e judgment of the Ernakulam B&‘-

on 13.3.1995 in O0.A. No 750/1991,

laim: that the benefit axt&ndcd to

the casual employeea worﬂlng under the Department of Posts

are llable to be extended to the casual employees working

[T T

in the .Telecom Department in

are similarly

situated,
£iling O.A.Nos.302 and 2

benefits-to'the applica

giyen to fho ca
Department of“Posts. It
Ktho casual employees in
in4O.A.Noa.30; and 229
instead :ofi.comolying W

Tribunal,

1.6.1998 by'oral order.,

order was illegal and

thus, 'th applicanta

of 1996.

‘1th the d1rect1on glven by this

their serVices were termlnated w1th|ef£ect from

'hq@é

view of the fact-that they

As nothing was done in their
)
they approached this Tribunal by
29 of

1996, This Tribunal by order

d the respondents to .give similay
i o
nts in those two applications‘aa

sual labourers - workiﬁg in the

may be mentioned here'that some of
the present 0.A.s were applicants

The applicantdistate that

According to the_app%icants euch
~contrary fto;'the rules, Situated

apprqaohédfﬁ;@is

.

%*\A . ) ‘
N
\\ _«a\grt the tlme of

orders passed

are’stlll

complalnt from the applicants of some of the O.A.s that in
spite. of the interim: orders those were not given‘éffect t

andkthe authority remained silent..

5. The contention o

O.A.8 .is that the

§ paased 1nterim ordere{

working.

Aasociat;on

| , .!\‘

dmiasion of the applio%tiona'

this
On -the strength of the

. by this Trlbunal Aaome of

However, there has been

f the,respohdents in

had no authority

the

all the above.

to

Tribunal by - C

e e
: Z

AL ke L et nas T 2
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'_’h,,; — a

-re resent
eliployees
Group .'pr, The casual  employeeg not

Government Bervants are not eligible to become members,or

office'wbearers 0f  the - staff unlon. Further, the

Fespondents hayg

employees * - furnlshed in  the

.verifiable, because of the lack °f particulars. The

records,'accordlng to the respondente, reveal that Bome

of the casual employees were

Department. : 1p fact,

8ervices of the casual

contlnuatlon of their serv1ces

O also;state.

,h,mk“—e having 'ho euthorlty and without
l’!*";/’r;"ﬂ‘l a7 .

, [T .
*mﬁﬁbof formal procedure for‘
fedy W . :

/ .(:/ v.. .

/ app Accordlng to the respondents“such

{

R PR S

\\\§ wi.cdsu not entltled to reeengaofment or

N, “&\;-;-_--; . ) ) ‘ .

AN regu Asation apgqg ‘they cannot get the benefit . of the
W S——

Scheme - of " 1989 as thls Scheme vas re

prospectlve.

 further state that the

eémployeesg of. the Telecommunlcatxon Department

-similarly Placed asg those of the Department of Poets. The

respondents ‘also state that they have approached the

Hon'ble. Gauhatj - ngh Court agalnst the order of |je

N T PR . . %’——

DU

being regular:

etnted that the -hames of the casual'

applications are  not

trospeétive and not -

casual

are not .

I}

e gt

R it

it
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ribunal dated 13.8.1997 passed in. 0.A.Nos.302 and 229 of

\
1996. The applicants does not- dispute the fact that

sgainet'the order of the Tribunal dated 13.8. 199/ passed

in 0.A.Ng8.302 and 229 of 1996 the respondents have flled

writ applicatior before the Hon'bLle Gauhhei High Court.

However, accord.:y to the 'nplicants, no. 1nter1m order has

been passed agalnst the order of the Tribunal.

6. We have heard Mr B.K.Sharma[ Mr 'J.L. Sarkar,. Mr I.

Hussain. and Mr B. Malakar, learned counsel appearxng on

behalf of the applicants and also Mr A. Deb.Roy,‘lenrnud

Sr. C.G.S.C. and Mr B.C. Rathakh luarned.hddl. C.G.s.C.

appearing‘ on behalf of"the. respondents. ‘The learned

counsel_hfor. the applicants dispute the cla1m of the

respondents that the Scheme was retrospectlve and not

prospectlve and they also submlt that it was upto 1989 andv

then extended upto 1993 . and thereafter by subsequent

circulars. According to the 1learned counsel ‘for the

appllcants the Scheme is also a

pplicable to the present

. W?appllcants. The learned counsel for the appllcants further
AT SO

W/dﬂwhx§meL$ that' they have
o rﬂl Chae 2y '/“\A DR
j / 7,":‘{,) C m'xe

documents to :show -in that'

1

also
jyj\suéml' that the- respondents cannot put any . cut off date
‘\"S‘\\L’l’ A ¢
\\ =" £ lementatlon of the Schema, inasmuch as the Apex:
i "‘f' \\‘;‘:7&\70
0 C?_ ATV

5% has not glven any sucn :cut off date and had issued
Jn

dlrectlon for conferment of temporary _status and

subsequent regularisation to those casual workers who have

completed 240 days of-service in a year.

7. On hearing the learned counsel for the partles we

feel that the appllcations requ1re further examlnatlon

regarding the factual position. ‘Due to the paucity of

material it is not possible for
. .

this Tribunal to come to a

Jberl P
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definite conclusion. We,

thereforea,

feel that the matter

should be re- examined by the reepondents themselvee taking

into considerat1on of the submiselona of. the learned
counsel for the applicants.
e 8. In view of the above we dispose of these

épplicationsbwith direction to the

the case each applicant.

of The

representations individually withln

from the date of receipt of the order and, if such
representations are filed individually, the Qfeébondenté
. . .
socown, shall scrutinize and examine each case
.Jr*\”'J‘AA s

J h ‘// l.“"’\ d {" & V{‘l\t"
"., . e A

'73" r./ﬁrb,c" SR \(33-*}": .

S ﬁ%“ ft”ﬂc merdts of each case within a.
e Tk, .

. o -
'7‘: 1 . o (J
Ay oot

v %\ %_Qﬂafter. The 1nterim order passed in any of the cases
; "?“\’~ ””“ ‘/yall"remai in force till 'thé disposal of - the
CLmE \/ ot k
ﬂ " representations. 2
:s’. Mn“‘
9. . No -order as to costs.
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respondents to examine

applicanté may file

a period of one: month

in consultation

the records and thereafter pass a reasoned order on

period of

8ix months
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1.4 NO 17 OF 2850d.
SrigBinay Das & ANr. ccerecw. Petitioners.
— g -

U. 0. I. & Ors. saeensnc RESPoNdents.

IN _THE MATTER OF

Remply to  the ©SBhow cause reply

ﬁ&bmitt@d by the Respondents.

The Applicants beg to  submit the reply to the show

cause reply filed by the Regspondents as follows

1o That the Applicants before dealing with parawise
reply beg to raise the preliminary objection regarding
the maintainability of the show cause reply filed by
the Respondents. In the said reply Respondents has  not
verified any of its paragraphs and there is e
verification as  such the said show cause reply
furnished to the Applicant. It is therefore prayed that
Your Lordships may be pleased not to accept the said
show  cause reply and to allow the 0A holding that the

statements made in the 0A are admittec.

2. That the Applicant No. 1 Shri Binay Das, entered in
the services mndef the Respondents as casual worker
after following the due process of selection in  the
month of January, 199% in the office of the &DO

Microwave, Dimoruguri, Nagaon and he was placed under

. . - C
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the direct contrel of one Shri Suaresh RBorah, JT0O.
Thereafter he was transeferred to Microwave Htation,
<
Lanka and in the said station he worked upto December
1994, The Applicant again was transferred to the office
af the 8DOAT, Hojai, Telephone Exchange and in the said
Exahange 'he was again placed under the direct control
of one Shri Famakhya Ranjan Dey, JTO. The Applicant as
stated above wag working as a casual worker since 1993
and he used to get his salary under ACG~17 pay bills

which i¢ a recommended pay bills of the Regpondents.

The App;icant No. 2 got his initial appointment in
the year 1981 and to that effect the Respondents placed
indents to  the bi%trict Employment Exchange. The
Digtrict Employment Exdhange on receipt of such indents
sponsored  the name of the Applicant No. 2 Shri  Madhu

Sing Hira for such appointment. After the initial

appointment the Applicant was placed wnder the

Lonstruction Officer (1) Nagaland, in the office of the

'QDOTg MNagaland as casual worker. Thereafter the

Applicent continued to hold the post till 1991 and he
was  transferrved to the office of the SDOT, Hojai Sub-

divisicn.

Copies of the employment exchange card and the
certificate issuwed by the SBub-divisional Officer,
Telegraph, Dimapur, Nagaland are annexed herewith

and marked as Annexure-RI/1 % RIZ1A respectively.

4/
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3. That with regard to the statemerts made in paragraph
a @f the show cause reply the Applicants beg to state
tha£ s far as Applicant No. 1 is concerned he  was
initislly engsged in the yeanr 199$ and continued  till
the filing of the case., On the other hand the Applicant
No. 2 who was initially appointed in the year 19281 has

also worked ©ill the filing of the 068. However, on

receipt of the notice alongwith the order cdated
1952838 protecting  the service interest of the

Applicants, the Respondents without issuing any order
terminated their service. As per  the order dated
1.9.99  (Annesure~4 to  the 0A)Y the Department of
Telecommunication has decided to extend the benefit of
the 1989 scheme to the recruitees up to 1.8.98. In fact
-
the Applicant were in engagement with effect from their
initial appmiﬁfment £il11  the filing of the 06 .
Therefore their cases are reguired tﬁ he considered

under the s#id Annexure~4 order dated 1.9.99.

4. That with regard to the statements made in paragraph
(b) of the show cause reply submitted by the Regpondents,
thé ﬁpplicénts heg to state that both the Applicants
were in service with effect from their respective date
of aépoimtmemt.withmut any break. Payments have been
mace gu] them by the =~ Respondents through the
departmental pay slips prescribed for such casual
warkers namely ACE-17. The Opplicantsalsc denyas the

statement made by the Respondents regarding creation of



regular post for them. In fact almost 9@ posts (Gr.-BR)
have already heen sanctioned to Assam Cirvcle and hence
guestion does net arise regarding creation of any

further posts.

Tt is  further statesd that the Applicants were
appointed initially after following the due process of
Taw and as stated shave the Applicant No. 2 has been
sponsared by the District Emplmyment'ﬁxchange for such
appeintment. Respondents in  fact in  the yesr 1997
started the process of granting temporary status to the
casual workerse who were recruited between 31.353.8% to
P2.6.88 and to that effect the Applicant No. 2's
hiadata has been submitted by the HDOT, Nagaon to fthe
concerned authority indicating the days of work in &
particular year. The said biodata was approved by the
JTG, Groups—1, Hojai and which was counter signed Dby
SPOT, Nagaon  along with SDEMP)Y, SDOT~ Nagson, SDOT-
Diphu, 8DROT-Hojai and the SDE(C)-MOM. Further his name
appeared in the gredation list prepared by the Telecom

District Engineer, Nagaon at serial No. &6.

Copies of the biodatsa submitted by the BDOT,
Nagaon and the gradation list circulated vide DO

N [ 16.9.94  are annexed as  Annexure-RJI/Z2  and

O the other hand so far is the Applicant No. boois

S



concerned after receipt of the notice by the Hon'ble
Tribunal, +the TDM Nagaon, issued a letter gated
Eéaﬁuéﬁgﬁ to DE  Microwave Project asking for his
service particulars and the Division Engineer in
reference to the said letter submitted the particulars
that he has completed 278 days in  the year 1994,
However, in  the show cause reply in paragraph b the
Respondents indicated that he did not work in the year

1994 .

~

A copy of the aforesaid letter dated 26.6.20008
arnd  the reply of DE enclmsing' the service

particular are annexed as Annexure-RIZZ and RI/3A

respectively

That the Applicant No. 1 has also issued with
certificate by the concerned authority i.e. JTO Gr.
Hojai Telephone Exchange, Hojai, that he ha% been
working since 1994, December at Lanka Telephone

Exchange.
=

A copy of the Gaid certificéte dated 24.7.99 ie

annexed as Annexure-RJ/4.

That from the above the service particulars placed
by the Respondents vin the show cause f@ply can be
treated as vague and mithout consulting any record. In
fact the Applicants were in engagement till the filing
of the case and after passing of the interim order

dated 19.%.28683 and after receiving the notice from
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this Hon'ble Tribunal the Respondents have disengaged
him for which the Regpondent are liable for Contempt of

Court Proceeding.

9. That with Pegard;ﬁo the statemente made in paragraph
() of the show cause reply submitted by the Respondents
the Applicants beg to reiterate and reaffirm the
statement made abmvé.aﬁ well 22 in the 0A. In reply to
the statement that they were never in departmental
service the Applicant beg to refer to ﬁhe Annexures
mentimned above as well as Annexure-RI/1A and Annexure-
RIZZ2A in case of Applicant No. 2. Similarly in case of
Applicant No. | Annexure—-RJI/Z4 and ﬂnneguﬂewRJ/EA will

apeak the truth.

In reply to the statement regarding their picking
wup from market in random, the Applicant begs to state
that both the Applicants geot their initial appointment
pursuant to due selection process prevailing at  that
timé. I fact ﬁnneuuveijflﬁ'aartificate cdated 11.6.93

will speak the correctness of the statement.

The Mpplicants in view of the aforesaid facts and
circumstances prays before this Hon'ble Tribunal for a
direction to  the Respondents for proaduction cf
relevant records including payment register at the time

of hearing of the case.

. That in view of the above facts and circumstances

e y—_—
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the Applicants prays before this Hon'ble Tribunal that
sppropriate direction may be issued to the Respondents
far ‘extending the benefit of temporary status to  them
it retrospective effect with z21]1 consequential service

benefite including arrear salary, seniority, etc.

Verification. ..



by

—."%'—
VERIFICATION

I Shri Binay Das, age about 29 vears, son of Late
Gobinda Das, casual worker under 8DOT, Hojai Sub-
division, Nagaon, do hereby solemnly affirm and verify

that the statements made in paranraph 6~
’ are true to my knowledge and those made
in paragraphs 1,2, 2,46 are matters of records which
are believe to be truee and rest are my humb 1 e

submission before this Hon'ble Tribunal.

“ ' i am the Applicant Ne. 1 in the instant

application  and as such I am authorised by the other
Applicants to sewer thiz verification.
A @ A«ic‘w iin veﬂi\«(v\h‘w onv HMda e 20 §W OLA\, ,\_g_
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Ry ANnEXORE~ Qj 2 L/é/
W

Statement showing thuil" in resper*t 0of casual labourpr., = \éx
recruited after 30.3,85(Ixcluding the casval labourers) ]
recruited between 31,3,85 to 22.6,88 for pro;ect/Railway
Electrification works). _ : '

1, Nome ;:vf éha ce;\sual labouxers... \\/U\DHU b\-\ NGk H\QH

Ze Da*-(f of birthi.oookloo ‘K?'-' . ?’ (}66

3. Date of émpoa.ntmpnt 8S. es'e 491 - Ciot‘\att.a.k \\\@”13&03\5

L) . .

4, period of service each year... ) 1‘1‘-“ — &55‘ ‘°“3’h° /
1s85,86,87,88,89,50,91, 92 o j42 - 263w \/
93 (Total WNo working dayas). 1943 - QRAeB. w s

35 A4y - 29y
. L \ - L
S. Whether employment xchange.,. ° A6 " ’

BRE - ! )
pr‘oce:fure was followed in r : ac A 19% » .
reeson thereof, ’

. G4RY /39

6. Reason for: &mpioy:ng casual,, g'“} __,
laboucers after 31,3,85.. Fov  The - rJ»}V‘ bg

. . : QcJ\ \"\tq__ ‘, . Jc?m‘c\w»&"

1, Officer who Fproved employe.m@nt
of cc.sual labourers...

i : H el 3Tl 1

€, The reasér for cintinuance:-
of casual labourers.serviaea, e et inn et
Jospite of orders for tzrmination,

/C.‘ C’/ ‘)(‘)"“ ‘\/ : ‘I' (’(-f %g’f'[:j/"”“ '
Slqn&tuz.O of S, I/L.1, per:o’1 from............ 'tc..".).”g ‘

f/?/-/-v"‘—/wbl@/ L‘I(J)

Zicracure of mncernad J.T.C. p»riod frome.ceseee t0ous

Jounter signcture for the . 03 froM, ...

SDE(P)/i.S.C;T/nagann/giphu/ _
- ’ ' ' s. Do, "MNagaun,
Hojal /3DE(C) /MIN, B | »A P
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Di st.Nagaon(Assar).He is working under me as
cusdal Mazdogs on ACG-l7. arn follows.

Jan/92.

Jan/90 | 1ga/9 - 9y dap TR gy,
Feb/90 | .Fe/9le — 90 ). Feb/92, ~20
March/90 March/91, — 28 March/92._ 91|
April/90, Y April el gq o April/ 32, —2\
May/90. May/9l., - 9T, May/92. — Q|
June/90, Jboe, il — 99 June/92. — R "
July/90, July/91. — Qi July/92, __ 21
Aug/90. | | Mg/%, . — Q1 vy Aug/22, _ ,l\ T
Sept/90, ! !“:' Sept/9l.-— 29, ), Sept/92, _ R
oct/90. T Oew9l, — 2\, Oct/92, 9\
NOv/90. Now/9l, - 2217,y Rov/92, — 21
Dec/90. Dec/5l, -"fll Rl Dec/92, — A\ 4, "
totalp, ~~<--‘-~«~'rom.. 255 :maf:  Total., gz'éB Dayh
480/93. — 28 4&\3)5 - Jan/94, “?{7% Jan/95, _ da)_&.b.
Feb/93. —— 20 w: Peh/94, —24 W " yeb/95, — A

March/93, — 9 v
Ti1/934 29 Yo

March/94, = &‘é "
hpril/94, — Q¢ u

Ha:.ct\/95...go " -

Aril/95. —og ),

way /93, — 923 " Mag/94, — Q7T v May/95. {»—a) .
June/ e g June/94, “RE v June/95. i— Q0 n
Tely/93e — 3 July/94. ==Y July/95. — Q15 1
MYEIe — 3 Mg&.‘"ﬁ\/.ﬁ.-——-ﬂ’ T MGB5. Ty o
Sept/93., — 29, - Sep/9. 99 Sept/95. — R 3 M
0o/93. — Q3 ,, ... Oct/, — RO 0ct/es. — Qe
Nov/93. — a3, . | MNow/94, —RV'm  Now9s. — QYn
Dec/93. -9 ,, ""'Deq/94. — Q& v Dec/95. — Q3

| Toral.. 9 (3 Dayh. ~Total., Q,C]Q’ij% " Totale... Q04 Doy
Jan/96. . 9 3 decniy | ' - ‘
Feb/96, =T

| . March/96. __ CRX i ‘ o

 april/96. By o
May/96. D6 | , .
oune/96. oo, - | ' A B
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iug/96, Q1 n
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Engineer,Nagaon Talecom Dist,
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clecon Dist;ﬂmmugn

.0 Noo \%SZCQ\Q\AQ]‘ "k‘t"‘fmr/m.-rt'
| ' fITI/94 Dated 16.9.94 ~
. . N 'i o i t'.: . t‘.' . . 3
Beap fpy chaudhiley, : . o

' . '
. : it ' Lo
.oO,nHL X DL Vo

. . N P4 .
*“YWhile preparing the Gradation list of ‘Casual: Mazdoors:ay
U rer indivisual profarma reportl cortificato duly aignod by concerned
CMLT /08w countgrsinged by you and submitted to this ofvico .
it ip seen that a large number of casual mazdoors are duu to be

B TN N TP
et

g 2 -
i L
-¥ at

; corforred T.H.M. anml working continuously without dispencing with xha ,‘f
M thaotlr service. Bven then you have recruited following cesual mazdoor

atrter 22,6.88 and still the same
Liv: hiecher authoritics orders.,

practice is continuing violating . '

"~ . this connoction you ura roquestod to:intimatoithe ‘cause |
of reerudtment. of those nazdoors Liuandlatoly to. the untersigned.: - YA
If your report:in-‘thin rerard is not satisfactory And Justity, tho (A:':

Cuntavaigoed kound to take disciplinary action against you,' !

Furtier Lt 1 to be noted that: 1) Casual Mazdoors who - ¢ :=£§§
A alrondy confarred T34 and will be TSM must be utilised in '

Antinnted conttruction workn co that no gdditionul fund in Lnvolved
ta fncurrdag dn‘encdring extra mazdoora,@ho allotment on wages has
nlveady been gaaled Ly 0T, ' o Lo
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.
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:_..}-;},?'_.r'&'—.':_.g,,_,___:g-‘;
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cooline wide thita ef flee BLO. letter. off oven nunhdr dated 20,4090 70
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o  GOVTOFINDIA |
. DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE TELECOM DISTRICT MANAGER
o  NAGAON ASSAM .

' No.E-336/CountCase2000-2001/3,  Dated at Nagaon tho 26-06-2000.

‘}d:’ﬂnc D.E. .M;ibrowave Project

Cuwahets,

Sub-CAT case No.170/2000 filed by S/Sti Binoy
Das §/0 Late Gobinda Das and Madhu Singh
Hira §/0 Late Motiram Hira. :

©© “Thisis to intimaté you that tirc above montioned porsons have
approached the Hon!ble CAT Guwahati praying for their regular absorption/
appointment as casual Iabourers in this Dopartment. Their statement revealed that
they were initially engaged as casua workers by the O/O the SDO M/W Project
Dimoruguri Nagaon since January 1992/sad they continued to serve there till
Dec/54.
As such you are requested to kindly furnish their engagoment
o e oo pagticulars to the U/S at the earliest. ‘ |
-This may kindly be treated ¢s most urgent.

.:5&-"1\‘,.{ PO

| i 00WoTDMMNagaon.
Copy 1 1)The S.D.E. MW Project Dimoruguri Negaon for his kind informtion
© - and necASSATY ACkN, * _

SDE. (HRD)
- /O the TDM Nagaon.
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”hri 31n01 Bas & others

T A

o . . . . ~_VS -
‘ ' ‘Uniéh of India & others |
"IN _THE MATTER OF
'Shdw:cause reply subuitted by the‘Respdha

.;demﬁs;”

The régppnﬁents heg_tq Submit’ghbw-cause reply as follows i
. i B . :
(s) That there is no scheme introduced in the departmént

in 1,49 f@r grant of terporary status to the ca%ual
‘labourers. However, as an one time exception, the TCHG |
. 5 agreed"to‘in'yrinciple, 1o canfer Ty. Status to ail casuaif
._{ | . o laboarers eligible and working in the department as on 2.
148984 o |
aTheywere not in engaremenﬁ ag on 1.8,98 and hence

N they are not covered by the spécial relagation, -

J[‘ ) ﬁmat Shri Binoy Das (Application No. 1) and Shri
ﬁddhu Singh Hira (Applicant No. 2) were occasionally
&ngaged by .the field Units for performance of work‘wh;gh
was purely caéual and 1htermiitmnt in nature for which

| creation bf‘regﬁhar pos£ is notraustified. ' _
 $hé’applicants'weremnct'éppointed by any aﬁthbrity“
nor thei?lsefvicesweré\utiised'against ény saﬁttioneﬁ
‘_vQCanéy.;Nc selecti@ﬁ‘grocegure‘was alse followed before
engagiﬁgfthe applicants by eral order.
";’/' The applicants were engaged for the following
~dgraticﬁa: -

Shri Binoy Das .  Shri Madhu Singh Hira.

Year 1993 N1 C - Aug. 1993 - 30 days |
.. o - Contd‘...—‘. oo 2/P



;™ 2 -
Shri Binoy Pas . .. _ Shri Madhu Singh Hire
“Yesr 4994 Nilo . , Jan. 30 days
| ' July 31 *
- hug =26 v
Nov,~21 “,‘
_Dec- 37 " .
139 days._
Year 1995 Jan.-31 days : A\Jan;ﬁ31 days
- Feb- 28 @ays | . Feb- 28 "

days . )
o + July-23 "
Aug.~31 " |
 Sept-15 m
S S 'Oc‘t.‘.s(')gv u

.. . | v . ' it Dec‘_;)o » .‘iﬂ - '. .
. y.' ‘ 194 days
Year 1996 : . B ' Jan.=25 days
Feb.-28 days ‘Feb,=20 days
March-07 days |
- 35 days .
Year 1997 Nl S m
Year 1998 N1 - . i
Year 1999 © mi1 B 751

Frem the above pa“ticulars, it is vividly clear
' appleants
thdt the : :

;;a">"w~mae; were not engaged for any depart-

mental work on a cortxnuous basis in any calender
:yeeri The -applicants have not been engaged for any
work aft er July, 1996, I _
| Contdersrnses 3/P
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- (c) That the applicants have wrongly claimed that

they are still in service with the reSpondent depart-

-ment in fact they were never in departmental service.
 Ehey were picked up from the market in random whenever
'auaitionai labourers was needea for any 1aca1 project/
- MiIce work-on a éay to dey basis. In any casé hey were

| not &ngaged after July, 1096

1

The applicants hame not been engaged f@r any

«departmental work 1n the last 4 years. Durlng this
'1ong perioé tne app11Cants did not make any appearance ‘

or @resaed for their reengagement. Their claim for

re»wngagement and/or grant of Ty. status is barred

~by(1&mmtahLon. The relazation granted by TCHQ in 1999

,!:.5!_&»_ ‘I"'-. ‘ ‘.‘“ ThHe ' ‘,‘ : ' T:»‘ B aX0% d&o GQ'OQ—Q
., . B ; ' . > . .
o Verification - - -

e e b ey



-attl—\b-n;u-

GeCo Sam. Asstb. Director Telecom (Legal )
% Guwahati Abemg authcsrised do hercby solemnly declare
that the statenents made in this show cause reply is trae
to ry knowledge s information and believe.
and I sign ‘this verification on this %mz\ day
of Novewbey, 2000,

Sovnedy (e Savma.

Een layant »
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e 0. 1. % Ors. sennwnwwrsRespondents,

IN_ THE MaATTER uF

Reply to  the Show cause reply

submitted by the Respondents.

The Applican®s beg to submit the reply to the show

cause reply filed by the Regpondents as follows

1. That ¢the fAppiicants before dealing wiwh péramisé/////

reply beg to Pai;e the preliminary objection reqgarding
the wmaintainability mf‘the show cause reply filed by
the Respondents. in the said reply Respondents hazs  not
verified any of its paragraphs and (here is o
verification as such the said show cause reply
Tfurnished to the Applicant. 1t is therefoure prayed that
Your Lordships may be pleased not o accept the said
siow cause reply and to allow the O/ hoilding that the

statements made in the (& are admitted.

2. That the ﬁéplicant Mo. 1 Shel Rinky Das, entered in
the servicen under the Resperondents as  caswal  worker
after following  Lhn due procezs of selechion  in the
morith o1t Jdanuary, 19923 in tne nffice of the SLN

Micvroweve., Dunoruguri, Magaon and he was placed  ander



oy »
"

the direct contrel of one Shri Suresh  Borah, JTO.
Thereatter heo  war troneferred to Mrorowave Station,
Lanks  and 1n the z2aid station he woriied uptc December
1994, The Applicant 2Rpain wae transferred to the office
of the S0DOT, Hojai, Telephone Euchange and in the said
Exchange he was agein pleced under the direct control
af ane SBhri Kamakhya RanJan Dey, JTO. The Applicant as
stated above wae working &5 & Castt: ] worker sipnce 1993
ardd he ussd vo get hi¢ salary uncer ALG~17 pay bills

which Je & rocommended pay bills aof the Respondents.

Tre Aaplicant Na. 2 gobt his nitial appointment in
the vesr 19381 and ¢o that effect the Respondents placed
irdents o the DRistrict Eaploymeni Exchange. The
District Emxplovment Exchenge on rece:pt of such indents

sponasared Ythe name of the Applicant No. 2 &8hri fMadhu

Sing Hira for such appointment. Aftter the initial-

appaintment the applicant was placed wcer the
Construction Officer (T} Nagaland,; in the office of the
3007, Mroaland as casual  woerkes . Thereafter the
fpplicant  continued to hold the post 4111 1991 and  he
was  btraneferred to the office of the 5DAT, Heojai  Sub-

division.

Copices of the gmployment excrange card and  the
cerbificate lssuwed by the Sub-divisional Officer,

Teiegraph, Dimepur, Magaland are annexed herewith

and marked as Anpexure-Ri/1l & RIFIA respectively.

Ak
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3. That with regard to the atatementé made in paragraph
a of the show cauan reply the Qﬁplicaﬁtﬁ eg to gﬁaﬁé
%hat 901 far ag Applican#‘me. 1 i® concerned he was
initialiy engaged in the vear 199 and continued 311
the filing of the case. On the other hand the Applicant
No. 2 mh@'maa initielly appointed in the year 1981 has
alse worked ¢ill the filing of the O0A. However, on
receipt of . the notice slonguwith the order dated

19.5.2026 protecting the service interest of the

Applicants, the Respondents without issuing any order

terminuted their service. fis par the order dated
1.9.99 (Anmnexure-4 4o  the O0/A) the Department of
Telecommunication hes decided {o extend the benefit of

the 1989 zcheme to the recruitees up fo 1.8.98. In fact

- the fApplicant were in engagement wish effect from their .

initial | appointment ¢ill the Filing of the 0.
Therefore Sheir cases are required to be considered

under-th@isaid Annexure—4 order dated 1.9.99.

4. That with regard to the siatements made in paragraph
b of the show cause reply submitted by the Respondents,

the Applicants beg to state that both the Qpplicahﬁs

were in service with effect from their respective date

uf  appolotment without any break. Payvments have boeen
made - Yo them by; the Regpondenta through the
departmentsl pay -Elipﬁ prescrihed for such casual
workers namely Acﬁwi?é The. fpplicant also denies the

statement made by ths Respondents regarding creation of

e - pr———
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regular post for them. In fact almost 998 posts (Gr.-D)
have already been sanctioned to Acsam Circle and hence
question does not arise regarding creation af any

further posts.

It is further stated that the Opplicants were
appointed initially after following the due process of
Paw ard as stated shove the Applicant No. 2 has been
sponsored by the District Employmenf_ﬂxchange far such
appointment. Respendents in  fact in  the year 1997
started the process of éranting temporary status to the
casual workers who were recruited between  31.3.88  to
22.6.08 and to  that effect the Applicant No. 2's
hiodaets hes heon submitted by the 9DDT, Nagaorn to thé
concerned auﬁhmrity indicating the dave of work in &
particulsr yéaru The Saiﬁ'bindata wan appeoved by the
JTO, Gropsed, Hﬂja{ ard whick wes counter signed Oy
EDOT, MNegsem  aiong with SDE(P), €ROY- Nagaon, SDOT-

Diphu, SDOT-Hojai and the SDE(C)}-MOM. Further his name

‘appeared in the gradation list prepared by the Telecom

District Eegineer, NMagaon at serial No. &.

Copies of the biodsts submitied by the 8DOT,
Negaon and the gradation list circulated vide DO

No. 16.9.94 are annexed a8 Annexure-RI/2  and

RIZ248 respectively.

On  the other hard so far is the Applicant No. 1 is
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concerned after receipt af the notice by the Hon'ble
Tribunal,. +the TDM Nagaon, issued a letter dated
26.6.2083 ta DE Microwave Froject asking for his
service particulars and the Rivision Engineer in
reference to the said letter submitted the particulars
that he has completed 274 dayﬁ‘ in  the year 1994,
Howsver, 1n  the show cause reply in paragraph & the
flespondents indiceted %haﬁ e did not work in the year

1994,

A copy of the aforesaid letter dated 2b6.6.2004

st the reply of DE enclosing the service

particular are annexed as Anpexure-RI/ZS and PI/3A

respactively

That the Applicent No. I haa &lso isewed with

certificate by the concerned authority i.e. JTO Gr.

Hojai Telephons Exchange, Hojai, that he bhas been
work ing since 1994, December at Lanka Talephoane

Exchange.

A copy of the sgpid certificate dated 24.7.99 is

annexod az Annexure-RI/4.

That from the above the service particulars placed
by the FRespeondents in the show cause reply can  be
treated as vagues and without consulting any record. In
foct the Appiicants were in engagement i1l the Filing
of thoy crue andg afser passing »f  the interim  order

dated 19.%9,.7¢A8 and after receiving the notice from



this Hon'ble Tribunal the Respondents have disengaged
hiim for which the Regpendent are liable foir Contempt of

Coaurt Proceeding.

S. That with regard to the etatements made in paragraph
¢ of the show cause reply submitted by the FRespondents
the Applicants beg to reiterate and reaffirm  the
statement made above as well ag in the OAC In reply to
the atatement that they were never in departmental
service the Applicant beg Co refer to  the Annexures
mentioned ahove as well &8 Annexure~-RI/ZLIA and Annexure-
RI/Z2AR in case of Applicant No. 2. ﬁimilarly.in case of
Applicant Ne. 1 Annesure-RIZ4 and Annexure-RI/5A will

speak the truth.

In reply to the atatement regarding their plcking
up  from market in random, the Applicant hegs to state
that both the ﬁbplicahﬁm.gmﬁ their initial appaintment
pursuant  ta due selection process nrevailing at  that
timéﬂ I fzet Annevure-~-RI/ZIA cevtificate dated 11.6.93

will speak the correctness of the statement.,

The fApplicants in view of the aforegaid facts and

i

circumstances prays hefore this Hon‘ble Tribunal for  a

direction to  the Respondents for praduction of

relevant recaords including payment register at the time

of hearing of the case.

ba That in view of the above facts ard circumstances



the Applicants prays befﬁPé.fhi% Mon'hlo Vribunal  that
appropriate divection may be icesued to the Hegpmndehﬁs
for extending the berefit of temporary estalus to  Lhem
it retrospective effeet with 211 consequential service

penefits including arrear salary, seniority, etc.

Vevy s fication...

1

-



VERIFICATIC

I Shei Binay Das, age about 29 years, son of Late
Gobinda Das, casual worker under SDOT, Hojai Sub-
divigion, N&gaon; go hereby solemnly affirm and verify

that the statements sade in paragraph 6

e are true to my knowliedge and those made

ir paragraphg‘,kfi5-,, . are matters of records which

are believe ¢to be ftrue and rest are my humble

-submigsion beforé this Hon'ble Tribunal.

1 am the  Applicant No. 4 in the instant
application aﬁﬁEaﬁ such 1 am authorised by £he aother
fpplicants to sewer this verification.

Ard 9 nigw e vemiliabine on AW Ra a0 oy of

~Nov 9oed-

¥ Bimary Hos
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Period Mr. ' Sig. of gt

From To No. .Umt ' G. O ‘l

'-" ."‘ & | M
,g.i'f,_j P
;o
' ’é
. ate of Birth ciei et mmeeiisoe e ,
5 ) " Father’s name.. /ULZ ( Wﬁm—
PR -;ﬁ Pac Kaki.. D%k, ,Nocug:m_g_/
! Tt & ‘_
BRI Present address. &/om - B~A= ‘é’aym

0L [T ke . G O T fDWAP o .
Permanent address ,({.-.—- K. e L.
PO KAk, r...D.LQ.{.- Nowgc-ng/,
Employment Exchange Regn No. &

4Ofﬁce, (if sponsored) .. SR
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W ) J8 UHBM IT MAY CENCERN

Cortified that Sri. Nadhu Dska, . S/l
Kaki Newgang

38/4/81 to 11/4/12”

Sri MOtir-m anka,~

He ¢ vas aponaorod by Oiatrict Employmont Exchango

Tumnaahg
Nessland, viio ROg.No.164l/8?

and sgonanring No,. las/1,¢5/32 C

Suhmoivxsicnalflffianr Tll.grapha

T ﬂimapun.:Naénl.nd.




o e Amemses R3eg O

Statex“ent showing detalls in r espect. of casual labourers /x«
recruited after 30.3,85(xcluding the casval labourors)

recruited b2tween 31,3,.,85 to 22.6,88 for project/Railway
Electrification works). ' .

1, Name of thm césUal labourérs... WU\UHU 5H\NG& | H \QH

2. oae.gl ot bi;gh..,.«.., L1 1965 .

| .

3. Date ¢of appointment as,
L

4, Period of service each year,..,

o ;'.;' (qcll | o Q‘B&L&i | \\\cm(}c;,mv

FeYREE S , 491 — 256 Doys.
1se5,86,87,88,89,¢0,91,92 1942~ R’5B v
93 (Total No.working days). = '.izgcc\q? - %g\% .

. ' o { — ) N
: ' , e - L
S. Whether employment xchange.,. \c\g? - ‘i‘é’f ;:
crocedure was followed in r ‘ '
reeson thereof,
| a quaq/aﬁ

¢. Reason for employing casuel,,
laboucers after 31,3.85.. cra“o “\L wc); bg"

‘ e T \"\tq_ S ‘Jt?o.ﬂ‘(‘\ W)«&"
7., Officer who @proved employe-.mcant
of casual labourers...

g H Oj o 3T "' o (Gc. 9 I

. 8., The reasor for cintinuances;-

of cagual labourers.serviaees, e i e
inspite of Orders for tzrmination,

, Y[ Ferrims] -
Signature of S,I/L.I,.period from./.".j.J./‘.)l.‘.,.':.‘ te..
S o (T i P

sicvature of e.ncerned J.7T.C. period t”'rdn....,... to. .'.

ournter sicgnheture fOor the © . O3 £roMyg. .

3oE(P)/Z.0.0. T/ agann/Diphu/ , )
. : ' s.D,c, T MNegaun,
vojal /3DE(C)/MIN, _ »T/Megac

L e



, crtified that shri..mabm) =

0..0......0.'!.
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| Nl
g ar, irhabl tant of Village...Ka.K)......J ;3 O.......Kﬁ&......

/

0 o0coes 0o

p.5. . KR Di st.Nagaon(Assar).He is working under me as

icaual. Maz:io#— on ACG-.I'I_ an follows, _ ,

J an/90 I | i Jan/9l v;'\‘ ia»f; ) Jan/92. -9 C:L»\h,
Feb/90 ' .. Fet/9, —~ Qo Feb/92, —Q0 v
March/90 March/91l, — 99 |, MBarch/92._ 91
April/90, N April/9l, . g 2 n April /92, —Q\

May/s0. Cmey/Sl. — 20T, Nap/dn. -2
June/90, Jdne, 1, Q2 June/92. — 9P 1
July/$0, July/9l. — Q1 p July/92. . Q|

AUQ/90. , Mg/9%, .— Q) 4, MQ/92. — 9y

Sent/90 ! ..I‘;!'j‘gﬁ’ Sept/9l.-— 29, |, Sept/92. _ 93

oct/90, U7 0de9l. — 2\, 0ct/92, 9\

Nov/90. Nov/9l, - 227 Nov/92, — 21

Dec/90. Dec/Sly — Q] YN Deq/92. _,__9\ [ e
fotalp,  edetotal.. 255 Da% “total.. 953 Dagh
.;an/%. — 28 4&% A J an/94., ..-gw s Jan/95, | Q&da\a !
Feb/93. -- 20 v Feh/9Ms — 24 v

Narctx/93.’&;?, A
":ril /93, e L |

l M&CWQ‘.E—MQ_% N
April/94. — Q¢ y
Ma.y/94. ‘”‘37 "

June/94, “TXGC v

July/94. =97 u
IR T UVE A T

Sepe/94. 99 v
. oet/3, — B0
7 Now/94, RN
""Deg/94. .,-gwu h

Feb/95. — 9o

o Nax.c.h/95..-go n o
April/95. —go 4
May/95. {»_g] "
June/95, i— Qo n 7
July/95. = Q5 )
G5 Ty
8ept/95., .- R 3 "
Oct/95, — Qo
Now/95, — QY

| Deq/95. —a3n -

Mdy/93. — 93 o
June/. ;. QL
July,/93s ___ R,
M3 g
sept/93. 29, .
Oct/93. A3,
Nov/33. __ g 3
Dec/93. ""‘&3 1
Totale. 9 (8 Dayh.
Je/96 — DD denn
Feb/96, S

March/96. __. QA N ‘P i
April/96. T_: AR -
May/96. DG
June/96., :)'132") - .l
July/96. - 9;\* V.

inug/96,

&1 »
sept/96, - .0 ¥
Cct/96., -
Nov/96. .
‘Dec/96. I

Totdlye. — |97 D‘*”/}

‘rotal.. . gz,q q "D(be

'rot.al cese ‘Q/G ({ Da\é&
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' L P Adkard T.7, 8, _ Orficm or the olecom Dintr&ct “

}’j ron Digtrict knginecer, ' (il mginear, anoon Talecom Diﬂuc_ \‘

; |

{

+-‘

on Telecow Ddst, Magnon S harqon. e
/ AN

D 0. No. I‘}-S/(’nmml lh,drmr/r’urt
sIIl/‘)IJ Datod 16 9.‘?‘6 o~
}g, Doar Srd Chwudhdry,

) .
. .',-’v " :.'.' ‘
< voootct_ i . : ._,",. e
l . . l ' -
[
\
[}

'l.‘
o vWhiYe: prvpartnp tho andation list ot Caaual andoors o’
«5!, rer indivisual profarma report} certificato duly nipnod by concernerd

CNTL /108w countarsinged by you and submitted to this ofvico
it is seen that a larpfe number of casual mazdoors are due to be
contorred. T. a1 . anl working continuously without diapencinn with zha
.uhir sorvice, Lven then you have recrulted following cesial mazdoors

. 1

attor 22,608 and still the sane practice is contdnuing violating ~
- Lin htnnor authoritics onders,

thin copnection you ura roqueaiod to 1nt1muto ‘tha cnuuo
of rncruitmont of .thoso mazdoors immgdiatoly to.-the';undersigned.

I your report:in-thin recard s not satisfactory .And Justify, tho f%ﬁ L
nnlavuiﬁdod koaund o take disciplinary action npuinat you.' b !

Furtiaer Lt 1o to bte noted thatz 1) Cnsual Mazdoors who ’ f’%ﬁé
g alresdy confarred TS99 and will be TSM must be utilised in- T

Natianted econttiruction works so that no, Aditionul fund is 1nvolved
to dncurrdiag in‘enraptar extra mazdoord,

EC PSS Sy
MRTe YR

N nllotmont on wngoe has
nlveady boen soalded Ly DOY,
2) If theve 45 no cufficinnt mex works: in! the Subvﬂlvision,.
v,ﬂ;i. zust he 01vortod to the other' Sub-Diviaion consulting with
A i officeray %o that no any ’l‘..’l M- Jabonrer are M.Uln"id b \
. L Ly con to rormid with Y to 6! Gl undc-r' one 8I/LY for snoth 1
Do ‘weaationdng. . .
"'? 3)-Carunl Caudoors who- have conrerred T¢H thoir rvcobﬁm v ‘
' Ir"«""s“:-—-«:y.-—zg_ ‘_/r'mn(. pc-vlimﬂ-\r't .0, ACO<17 yACE=3 ‘and ACE~2 billa of L/l1. ) l
sl A0 and S, D, 00 respectively mist Ve preserved as inatructed !
Yinr wido .lq of tlee 1LO, letter of oven nuahdr dated 28,4090 T
L’...;‘.; "..’x",f_! enn Y

‘ produced at any tine ‘to higher nuthority k and 'f;
tonoenlled for. . ,

©oMAth hont wishooh,

RPN . . R I N T e gk wdiind ..;.lu.u.l
L e ke e ey (OGS s St bt el T e g
e _-?fr‘:._\?:_'i-__ 8y Name ‘of Mazdoors- i S
' b PRk anhy et s . o .
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: GOVT OF INDIA '_ *
- DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE TELECOM DISTRICT MANAGER
NAGAON ASSAM ' '

No.E-336/Court-Casc/2000-20013.  Dated at Nagaon tho 26-06-2000.

‘)O{Thc D.L. ,Miérbwave Proja,t

Cuweahats,

Sub-CAT case No.170/2000 filed by S/Sri Binoy
Das 3/0 Late Gobinda Das and Madhu Singh
Hire $/0 Late Mofiram Hira, - ,

' "This is to intimatc you that the above montioned persons have -
approsched the Honlble CAT Guwshati praying for their regular absorption/
appointment as casual labourers in this Dspartment, Their statément revealed that
they were initially engaged as casua workers by the O/O the SDO M/W Project

Dimoruguri Nagaon since January 1993 sad) they continued to serve there till
‘Dec/94. _
" As such you are requested to kindly furnish their engagoment

o e particulars 1o the U/S at the earliest.

This may kindly be tmated #5 most urgent.

UL S o v - . S T ,,«—,4‘.!58‘ Ve, . et <t i oot~ e
. $D.E. (HRD) S
0Y0 the TDM Nagaon.

Copy to :-1 )The ‘S.D.E. MW Project Di‘momguri’Nm for his kind information
and necassary actinn, B - | |

- B
SDE. (HRD)
0/0 the TDM Nageon.
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«ﬂ-vw ' Datez ?4/07/1999.

To whom it may corcern,

Certified that Sri Bincy Ch Pag.

Son of Lte Gabinda Das.‘- Di-epdr Hengrab.ard

‘Cuwahatiwb, wage working 1n the Telecom Deptf.."
" in metce of mhanges casually gince 1994,
Dec =t Lanka '!‘elephone ’}mh:nqe..lic chax'acter

‘ is 000d & max t medient.

]

T wieh him _all the succesas
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